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THE HIMACHAL PRADESH MINOR CANALS ACT, 1976

{Act No. 42 or 1976)t

{Received the assent of the President of India on the 11th November, 1976
and was published in R.H.P. Extra., dated the 29th November, 1976, P.
1945-—1977)

dAn Act te make betler provision for the control end management of minor ¢conals and fo

provide for the levy of water chargas therean in Himachal Pradesh.

Be it enacied by the Legislative Assembly of Himachal Pradesh in the
Twenty-seventh Year of the Republic of India as foliows:—

1 Forstatement of Qbjects and Reasons, see RAP Extra, dated 1-9-1976, P.1646

T, LR
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. Cuaprre |
PRELIAIINARY -

1, Short title, extent and commencement.—(1} This Act may be
ealled the Himachal Pradesh Ainm Canals Act, 1976.

2£23 Tt shall extend 1o the whole of Himachal Pradesh.

73} It shall come into force on such datc us the State Government mnay,
by notification in the Official Gacette, appoint in this behalfl

2 Operaﬁon of this Act.—-(1) The provisions of this Act shall apply
o the extent and in the manner hereinaler provided to every canal specified
in cither Schedule-1 or Schedule 11, as the case nay be.

(2) At any time after the comnwencement of this Act, the State Gavern-
ment may, from iime to time, Ly rotification,—

(g} include any canal under cither Schedule I or Schedule 11, as the
¢ase may be, or transfer a canal rom one Schednle to the other
Schedule, and thereupon the provisions o this Act applicable tn
canals included under such Schedule, or such of the said provisions
us the State Government may direct shall apply to such canal; or

by exclude from the opuraticn of this Act apy canal included nnder
cither Scheduie I or Schedule 11:

Provided that no canal shall be included under Schedule T, unless- -
() itis owned in whole or in part by the Government; or
(4} is at the conunencement of this Act, managed by Lhe G:O.\'{:l‘l'l"
ment or by any local anthority; or
(¢} is situated partly within and partly without the territories to
which this Act extends; or
{d) has been included under Schedule II and is transferred to
Scheduic ¥ by dirdetion of the Btate Government:
Provided further that only private fuhls affecting more than one bencficiary
and covering an area not less than‘twenty acres shall be included in Schedule I1.
3. Definitions.—In this Act, unless there is something repugnant in the
subject or context—

() “beneficiary™ means in rcipect of any canal, any person for the
time being deriving, or who is to derive, benefit. directly  or
indirectly, from such «anal;

(if} “canal” incans an. canal, natural or artificial channel or line of
natural drainage or any rescrvoir, dam ot embankment, well,
tubewell and lift irrigation arrangements constructed, maintained
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or controlled for the supply or storage of water or the protection
of land from flood ar sand, and includes any water-course  or
subsidiary works as defined in this section;

(i1} "“Collector” means the Collector of a District and includes any
officer appointed or authorised by the Government under this
Act ta exercite all or any of the powers of a Collector;

(i) “‘Commissioner” means any ofiicer appointed under this Act to
excreise all or any of the powers of a Commissioner;

(v} “construction™ or “construct” includes any alteration which would
materially extend the area hrigable by a canal or any ather
alteration of material importance or the renewal of a canal after
disuse for six years, but docs not include the re-excavation of a
canal-hcad which has becn temporarily abandoned owing to

. change in the river, the excavation of a new head nccessitated
by a change in the river or a change of water-cowrses to render
existing irrigation more eflicicnt; .

{20) ““creek’” means any channel of a river other than the main channel
through which the water of the river would, unless obstructed
by depomt of silt, natumllv flow at some period of the year;

(rif) “‘district” means a dlstnct as fixed for revenue purposes ;

{viif) “Governmcnt” ‘or “State Government”® means the Govcmment
of Himachal Pradesh;
(1x) *irrigator” means, in respect of any land which is irrigated from

a canal, any person for the time being directly deriving benefit by

such irrigation and inciudes a landowner or any other pmson'

having interest in such land; s

- {x}.“labour” includes labourers, cattle and appliances necessary for
the execution of the work for which labour is to be supplied;

(¥} “lacal authority” means a ounicipal committec, municipal

- . corporation, small town committee, notified area committee,

"L gram panchayat, panchayat samiti, zila parishad or other authority

' lega]ly entitled to or entrusted by the Government with the contr ol.
or management of the municipal or local fund; :

{xff) “mill” means any coutn\'ancc wherehy the water power of any
canal is used for grinding, sawing or pressing, or for driving or
working machinery or for any other similar purpose and includes:
all subsidiary works and structures connected with any such’ .
contrivance cxcept the canal itself;

(xiii) “notification” means notification published in the Official Gazette;

(xiv) “Official Gazette” means the Rajpatra, Himachal Pradesh;

(xz) “prescribed” means prescribed by rules madc_'- under this Ac(;
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(xvi) “record-ofrighls™ and “Revenuc Officer” have the meanings
assigned to them respectively in the Himachal Pradesh Land
Revenuc Act, 1954 {6 of 1954);

{xvii) “'subsidiary works” means all works required for the control or
maintenatice of Lhe supply to a canal or {or the maintenance of a
canal in proper condition or for the regulation of the irrigation
therelrom or for the prevention of floods or for the provisions of
proper drainage, in connecton with such irrigation, and includes
also the land required for such work; '

{xviit) “‘water-course” mceans any channel which is supplied with water
from a canal and which is maintained at the cost of the irrigators,
and includes all subsidiary works connected with such channel
except the sluice or outlet through which water is supplicd to such
channel;

{(xix) “landowner” shall have the same meaning as assigned to it in the
Himachal Pradesh Land Revenue Act, 1954 (6 of 1954); and

{xx) “water rate” means the charge made for canal water.

Cuarter 11

CONSTRUCTION OF CANALS.

4. Prohibition against construction of camnals without permis-
sion.—When the State Government has notified in this behall any natural
channel, lake or other collection of water, no person shall, without permission
previously obtained in the manner prescribed in the section next following,
construct a canal intended to be fed from any such channel, lake or other
collection of water:

¥rovided that nothing in this section shall apply to the construction of
a water-course from an existing canal or to the construction of wells.

5. Application for permission and procedure thereon.—(1} Any
person, desiring to construct a canal intended to be fed from any source of
supply which has been notified by the State Government under section 4, may
apply, in writing, to the Collector for the permission referred to in that section.

{2) Every application under sub-section (1} shall be in such form, and
shall contain such particulars, as the State Goyernment may prescribe in that
behalf.

6. Power of Colector to constryet canal from notified source of
supply.—(1) When a source of supply has lheen notified by the State Govern-
ment under Section 4 anc the Collector considers that the construction of a
canal to be fed therefrom will be advantageous, he shall give notice by general
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praclamation to all persons interested of his intention to construct such canal
or allow construction of such canal.

(2) If no objection to the construction of such canal shall have been
preferred within a period to be specified in the notice under sub-section (1),
or if any such objection has been preferred within the said period, but has
been finally over-ruled, the Collector may proceed tv construct such canal.

(3) The provisions of sections 44 and 57 shall apply to all proceedings
of the Collector under sub-section (1) of this scction and under the preceding
section, and power conferred upon the Collector by this and the preceding
sections shall be exercised subject to such sanction as the Government may
prescribe and in accordance with the rules made by the Government,

7. Power to prohibit the unauthorised construction of and te
close unauthorised canals.—(f) [{ any person, without the permission
necessary under sections 4 and 5 of this Act or contrary to any of the conditions
of such permission, commences to canstruct or proceeds with the construction of
any canal, the Collector may, at any time, by order in writing, prohibit such i
person, and, by general proclamation, all other persons from continuing the
construction thereof:

Provided that, unless in the case of a construction which would materially
extend the area irrigable by a canal, nosuch order or pracltamation, as the ..
case may be, shall be made or issued in respect of any canal which, at the .
time, when it is proposed to make or issue such order or proclamation, has .
been used for irrigation without interruption, other than such as was due to
natural causes beyond the control of the person aforesaid.

" (2) If any person, shall, at any time after the commencement of this Act,
construct a canal without the permission necessary under scctions 4 and 5 of
this Act, the Collector may, with the previous sanction of the Government,
close it and shut off the supply of water thereto and may further, by ordéi’in
writing, prohibit such person, and by general proclamation all other p‘ers‘on‘s‘;f
from maintaining, repairing or renewing such canal or continuing to use the
water thereof.

Crarter IIT
FROVISIONS APPLICABLE TO CANALS UNDER SCHEDULE-I
8. This chapter is applicable only to canals under Schedule I,—
Except as the Government may otherwisedirect under section 63 the provisions

of this. chapter shall apply only to canals for the time being included under: °
Schedule I. : o N

L R LR L LR R TS R SN AN
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9. General powers of Collector.—(1) Notwithstanding the existence

of any rights in or over a tanal or water-cotnse, the Collecior may—

{a} excrcise all powers of contral, management and direction for the
ctiicient maintenance and working of such canal or for the duc
distribution of the water thereof; and

(8) whencver and so long as any water-course, sluice or outlet is not’

maintained in proper cuslommary repalr, or any water-coursc,
sluice or outlet through which water is supplied to any person,
or in the case ol a sluice or outlet, ta any water-course or any
person, is subjected to willul damage or wrongful enlargement,
stop the supply of water to such water-comrse, sluice or outlet or
to-any person.

{2) No claim shall be enforceable against the Government for ‘compen-

sation in respect of loss caused by any order passed under sub-section (1) but''~
any person suffering Joss by reason of any order passed under sub-section’
(1) {4) may claim such remission of the ordinary charges payable for the use

of the water as is anthorised by the State Government:

Provided that if any right to water, entered in record-of-rights prepared
or revised under section 27 {1) or deemed under section 27 {3) to have been
made under this Act or admitted in any agreement behween the Government

and any person, is substantially diminished in consequence of action taken’

under sub-section (1) (a), the Collector shall award compensation under
sectien 49 to such person in respect of the diminuation of his right. ’ )

(3) No right to the use of the water of canal shallllbé:"'oi' be deemed to

have been, acquived under the Limitation Act, 1963 {36 of 1963), nor shall
the State Government be hound to suppl}r any person with wa ter.

10. Power of the State -GOVEi‘nment to m;nspend or ex.tin'guish-
rights.in or over any Scheduled canal on payment of compensation,—
(1) The Gm«crnment may, at any timc, suspend or extinguish any right to

which any person is entitled in or over any canal if the exercise of such rights

is prejudicial to theinterests of other irrigatorsor to the good management,
improvement or extension of the canal.

(2} In.every such case, the State Government shall cause to be paid to
the person whose right is suspended or extinguished compensation to be assessed
by the Collector under section 49, In assessing compensation for the.purposes
of this section, the Collector shall also have regard to the character of the right,

the period during which it ‘has been enjoyed and the damage likely to be .

ocrartoned by its suspension or extinction.



MINOR CANALS 11

11. Power to enter and survey etc,—The Collector or other person
" acting under the gencral or special arders of the Collector may cnter upon any
lands adjacent to any canal, or through which any canal is proposed to be
made, and undertake surveys or levels thercon and dig and bore into the sub-
soil; and make and sct up suitable land-inarks; level-inarks and waler gauges;
and to do all other acts necessary for the proper prosecution of any inquiry
relating to any existing or projocted canal under the charge of the said Collector ;

Powsr b clear land.—and, where otherwise such inguiry canngt be comple-
ted, the Collector or such other persun may cut down and clear away any
. part of any standing crop, fence or junyle;

Power to inspect and reguiate water supply.—and may also enter upon any
land, building or water-coutse on account of which any water rate is charge-
able, or has been remitted either in whole or in part or included in the lan?
revenue thereof, for the purpasc of inspecting or rcgulating the use of the
water supplied, or of measuring the land irrigated thereby or chargeable with
the: water rate, and. of doing all things nccessary for the proper regulation
and -management of such canal;

Notice of intended entry.inta  lLouse.—provided that if such Collector or
person proposes to enter into any butlding or cnclosed court or garden attached
to a dwelling house not supplied with water Howing from any canal;, he shall
previously give the occupier of such building, court or garden at least seven
days’ notice in-writing of his inteution to do so;

Contpensation for damage consed by entry—and in every case ol entry under
this scction, the Collecior shall, upon application made to him in this behalf,
assess and pay compensation for any datnage which may be cccasioned by any
proceeding under this section.

12. Power to enter for repairs and toe prevemt accidents.—(1)
In case of any accident happening or being apprchended to a  canal, the
- Colleetor or any. person acting under his geneval or speeial orders in this behall
may enter upon any land adjacent to such canal, and may execute all works
which ntay be necessary lor the purpose of repairing or preventing such accident.

(2) Compensation for danmage o lands—In every case under sub-section (1),
the Collector shall, upon application made to him in this behall, assess and
pay compensation under section <19 for any damage which may be occasioned
by any proceeding under this scction,

13, Power to occupy land adjacent to canal for depositing soil
from canal and to excavate earth for vepuirs io and construction of
the banks and compensation for damage.—(1} The Collector, or any
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persan acting under his general or special orders in this behalf, may, within
such distance from the canal, as the Government may, by rule, determine,
occupy land adjacent to any canal for the purpose of—

{a} dopositing upon # soil excavated from the canal,-or

(8) excavating from it earth for repairs to the banks, and construction
of the canal,

{(2) The Collector shall, upon an application made to him in this behalf,

. assess and pay compensation for any damage which may he occasioned by

any proceeding under this section.

(3) The owner of any land which bas been occupied after the commence-
ment of this Act for any purpose under sub-section {1) and has remained
in such occupation for period exceeding three years may require that such
land shall be permanently acquired in accordance with the provisions of
section 41,

i3. Supply of water through intervening water-course.—(})
Whenever an application is made to a Collector for supply of water from a
canal, and it appears to him expedient that such supply should be given and
that it should be conveyed through sone existing waler-course, he shall give
nnlice 1o persons responsibic for the maintenance ol such water-course to show
cause, on the day not less than fourtcen days from the date of such notice, why
the said supply should not be so conveyed and, after making snch inquiry
as he deedis fit, the Collector shall determine whether and on what coaditicns,
the said supply shall be conveyed through such water-course.

(2) The applicant shall not be entitled to use such water-course as aforesaid
until be has paid the expenses of any alteration of such water-course necessary
in order to his heing supplied through it, and alsa such share of the initial cost
of construction of such water-course as the Collcctor may determine.  Such
applicant shall also be liable for his share of the cost of maintenance of such
water-course so lang as he uses it.

15. Application for construction of new water-course.—Any
person desiring the constrrzction of a new water-course may apply in writing
ta the Collector stating—

(i) that be has endeavourcd unsuccessfully to acquire, from the owners
of the land through which he desires such water-course to pass, a
right to occupy so much of the Jand as will be necded for such water-
course;

(i) that he desires the Collecter, on his behalf and at his cost, to do
all things necessary for acquiring such rights; and

{ifi) that he is able and willing to defray all cost involved in acquiring
such right and constructing such watcr-coursc.
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16. Procedure.of Collector thereupon,—If the Collector considers—
{(f} that the consiruction of such water-course is expedient, and

(71} that the statements in the application are true, he shall call upnn
the applicant to make such deposit as the Collecior considers neces-
sary to defray the cost of the preliminary proceedings, and the
amount of any compensation which he considers likely to become
due under section 19; and upon such deposit being made, he shall
cause inquiry to be made into the most suitable alignment of the
said water-course and shall mark out the land which. in his opinion,
it will be necessary to occupy for the construction thereof, and
shall forthwith publish a notice in every village through which the
water-course is proposed to be taken, that so much of such land
as helongs to such village has heen so marked out.

17. Application for transfer of existing water-course.—(l) Any
person, desiring that an existing water-course should be transferred from its
present owner to himself, may apply in writing to the Collector siating---

{(#) that he has endeavoured unsuccessfully to procure such transfer
from the owner of sech water-course:

{it) that he desires the Collector, on his behalf and at his cost, to do
all things necessary for procuring such transfer; and

(#i7) thatheisable and willing to defray the cost of such transfer.,

(2) Procedure thereupon.—IH the Collector considers——

(a} that the said transfer is nececssary for the hetter management of
the irrigation from such water-course; and

(6) that the statemnents in the application are true, he shall call upon
the applicant to make such deposit as the Collectar considers
necessary to defray the cost of the preliminary proceedings and
the amount of any compensation that may become due under
the provisions of sectinn 19 in respect of such translfer; and, upon
such eposit being made, he shall publish a notice of the applica-
tion in cvery village affected.

18. Tnquiry into and determination of ohjection to construction
or transfer of water-courses,—(1) When within thirty days from the
publication of a noticc under section 6 or section 17, as the case may be,
any person interested in the land or water-conrse to which the notice refers,
applies (o the Gollector as aforesaid, stating his ohjcction to the construction or
transfer for which application has been made, the Collector shall give notice to
the other persons interested that, on a day to be named in such notice or any
subscquent day 1o which the proceedings may be adjourncd, he will proceed

to inquire into the matter in disputc or into the validity of such objections, as
the casc may be.
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{2) Upon the dav so named or any sich subsequent day as aforesaid,
the Collector shall procced tu hear and determine the dispute or the abjection,
as the case may be.

19. Expenses to be paid by applicant for construction or transfer
of water-course before receiving occupation.—(1} No applicant under
section 13 or 17, as the case may be, shall be placed in occupation of such land
or waler-coursc uniil hie has paid to the person named by the Cellector such
amount as the Collecior detervinines to I due as compensation fer the land or
water-rourse so occupicd. or transforred, and for any damage caused by tic
marking out ny nucupation of such land, together with all expenses incidental
to such occupation or transfer.

(2} Procedure in fixing compensation.—Clompensation to be made under
this section shall be assessed as provided in section 49 but the Collector may,
if the person te be compensated so desives, award such compensation in the
form of rent charge payable in respect of the Jand. or water-course occupied
ar transferred.

{3) Recoverv of compensation and expenses.—I1f such compensation and expenses
are not paid when demanded by the person entitled to receive the same, the
amount may be recovered by the Collector as arfears 6 land revenue, and shall,
when recovered,.be paid by hiwv to the person catitled 1o receive the same.,

20. Conditions binding on applicant placed in possession.—(1)
When any such applicant has duly conmplied witl the. conditions laid down
in section 19, hie shall be placed in possession of the land or watcr-course as
aloresaid, and the following rules and conditions shall thereafler be binding
on him and his representatives in intcr_r-sl‘:—— _

(a) in all cascs—-

First—all works necessary for the passage across such watcr-course
existing previous-to its construction and of the drainage intereep-
ted by it, anid far alfording proper communicaiion across it for
the convenience of the neighbouring Yands, shall be constructed by
the applicant, and be maintained by Iim or his repr eseatatives in

- - interest 10 thie satisfaclion of the Collector; :

Secmld-—land occupied for a water-course undc: the provisions of
seclion 16 shall be used only for the purposcs of such water-course;

Third—the proposed - witer-course shall be completed to- the satis-
faction of the Collector within one ycar after the applicant is
placed-in occupation of the Iand;

{&) in cases in which Iand is occupied or a water-course'is transferred
on the terms of a rent charge— ’
Fourth-—the applicant or his representalives in interest shall, so long

as he occupied such land or water-course, pay rent for the “same
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at such rate and on such days as are determined by the Collector
. when the applicant is placed in accupaion;

Fifih—if the right 1o occupy the land ceases owing to a breach of
auy" of these rules, the liability to pay the said rent shall continue
until the applicant or his representative in interést has restored
the land g its original conditinn or until he has paid, by way of

" compensation for any-injury done to the said land, such amount
and to such person as the Collector détermines; o

Sixth—the Collector may, on the applivativa of 1ive persnn eatitled
ta receive such rent or compensation, determine the amount
of yent due or assess the amount of such cormupensation and if any
such reat or compensation he 1ot paid by the applicant or his
representatives in interest, the Collector may recover the amount
with interest thereon at the ratcol 12 per cent per annum from. .
the date on which it became duc as arrears of land revenue and
shall pay thc same when 1ecove1;_d to the. person 1o whom it
is due.

(2) If any of the rules and épnditib_nsi; 'prescribcd by this section are not
complied with, ar if any watcr-course consiructed or.transferred under this
Act js disused for three years continuously, the right. of the applicant or of
his representatives in interest to occupy such land or water-course shall cease
absolutely.

Ceg. - T

21. Construction of outlets from canals by Collector,—The
Collector may construct of repair or alter a sluice or outlel to regulate the
supply of waler from a-canal to any water-course.’

22. Power to converi several water-courses running for a long
distance side by side into one water course.—(1) In cases where there
are water-courses. running side by side, or so situated as fo interfere with the
economlcal use or proper ‘management of the water supply, the Collector, if
apphed to for that purpose, or on his own motion, may require the owners to
make arrangcmenls to his, :«,ansfacuon to unile the water-courses or to substi-
tute for them such system as may have been approved by him.

©.{2) If the owners fail within s‘ucl_l time as the Collector may fix to comply .
with any order passed by him under sub-section (1), .the Collector  may
himself execute the work and recover the cost of. such work from the owners
in such proportion as he may decide.

- {3) Whencver -a water-course has been reconstructed or a new system
substituted under sub-section (1) or sub-section {2), the Colléctor may fix
the shares in which the watcr shall’ be en_]ovcd b) the persons entitled to use
the water-course.
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23. Procedure applicable o occupation for extensions and altera-
tions.~—The procedure hereinbefore provided for the occcupation of land for
the construction of watev-course shall be applicable to the occupation of land
for any extension or alteration of a water-course and for the deposit of soil
from water-cousse clearances,

24. Costs of executing works under section 22.by whom payable.—
In every case under section 22, the cost of executing or completing the works
shall be payable by such person ot persons deriving benefie from the water-
course as the Collector may, in each case, determine.

25. Cost io be borne by the owners of the land henefited.—(1) The
Government on receipt of demand in writing may, by notification, direct that
a canal shall be conswructed from a river, stream, creek or another canal for
the irrigation of land in an estate or estates to be mentioned in the notification
and that the cost of such construction shall be borne in whole or in part by
the owners of the land to be benefited from the canal.

(2) Provisions of this Act io apply Ip the new canals.—The provisions of this Act
in regards to the construction, repairs, maintenance and management of
canals included in Schedule 1 shall apply to the new canals constructed in
putsuaiice of the Government notification issued under sub-section (1).

26 Power of Coliector upon issue of notification under section
25.—Upon the issee of notification under section 25, the Collector may, from
ime 16 time, by general or special order—

{a) determine the amount 16 be deposited in advance by each irrigator
-as his share of cost of such construction to be borne by him;

(6) recover the umount so determined from any person who fails to
comiply with an order passed under this section; and

(£) fund all costs so recovered and expend them on the construciion
of any of the canals to which notification applies or subject to
the provisions, if any, of the record-of-rights specified in section 27
on any other purpose connected with the well being thereof.

27. Power to prepare record for camal.—(1} The Collector shall,
whenever the State Government may, by special order or by the rules made -
under the authority of this Act, so direct, prepare or revise for any canal a
record: showing all or any of the-follewing matters, namely:—

{a) the custom or rule of irrigation;

(&) the rights to water and the conditions on which such rights are
enjoyed;

(¢) the rights-as:to ithe erection, repair, reconstruciion and working of
mills, and the conditions on which such rights are enjoyed; and- -
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{d) such other matters as the Government may, by rule, prescribe in
this behalf.

{2) Entries in the record so prepared or revised shall be relevant as cvi-
dence in any dispute as to the matters recorded and shall be presumed to
be true until the contrary is proved or a new entry is lawfully substituted
therefor:

Provided that no such entey shall be so construed as to limit any of the
powers conferred on the Government by this Act.

(37 When a record showing all or any of the matters enumecrated in
sub-section (1) has been framed at any settlement of the land revenuc alrcady
sanctioned by the Government and has been attested by the revenue officer
such record shall be deemed to have been made under this section.

(4) Every person interested shall be bound to furnish to the Collector,
or to any person acting under the dircctions of the Collector, all information
necessary for the carrect preparation of a record under this section.

{5} The provisions of Chapter IV of the Himachal Pradesh Land Revenue
Act, 193¢ (6 of 1954}, shall, so far as may be, apply to the preparation and
revision of every such record.

WATER RATES

28. Levy of water rates,—(1) Subject to the terms of any agreement
made by it with the owners or irrigators, the Government may, by notification,
direct that a rate or rates shall be levied for the use of water of a canal in an
authorised manner, Such rate or rates shall be determined keeping due regard
to the maintenance and operatzon charges for the system and thc cust of callec-
tion of the water rates. -

(2) The Government may, by notification, direct that in addition to or
in lieu of the rate or rates above-mentioned, the Jand revenue for the time
being assessed on the land receiving canal water shall be enhanced in conse-
gquence of the change of class of the land from unirrigated to irrigated:

Provided that the new rate of assessment shall not exceed that fixed at
the time of settlement for 1rngated lands of the same class in the same village
or in its vicinity:

Provided further that the Government may allow such lands to con-
tinue to be assessed at the rate or rates at which they were assessed immedi-
ately before they became irrigated, for a number of harvests to be fixed by
thé Government.
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{(3) The Government may, by notification, also impose a special rate for
water obtained or used without authority or in an wnauthorised manaer.

{4) The rate or rates imposed under sub-section {i) or sub-section (2} o
sub-scction (3) shall be leviable from such persons deriving benefit from the
water as the Government may, by gencral or special rule, dircet. ’

(5) Subject to the terms of any such agreement as aforesaid, the proceeds
of any rate or rates lcvied wnder this section shall be disposed of in such
manner as the Government may, by general or special rule, direct,

(G) In the event of failure of crop to the extent of 109 or more due to
the reason beyond the control of the farmer, he shall be entitled o rcm:sslon
of rates in proportion to the failure of that crop:

Plcmdcd that decision of thc Collector regarding the extent of faxlurc
of the crop shall be final.

29. Liability swhen person using unauthorisedly cannot be iden«
tified.—If water supplied through a water-course be used in an un-authorised
manner, and if the person by whose act or neglect such use has occurred can-
not Dbe identified, the person on whose land such water has flowed, if such
land has derived benefit therefrom or if such person cannot be identified, or
if such land has not derived benefit therefrom, all the persons chargeable in
respect of the water supplied through such water-course, shall be liable, or
jointly Mable, as the case may be, to the charges made for such use.

30. Xenalty when water runs to waste.—!If water supplied through a
water-course, be suffered to run to waste, and if, after inquiry by the Collector,
the person through whose act or neglect such water was suffered to run to waste
cannot be discovered, all the persons chargeable in respect of the water supplied
through such water-course shall be jointly liable for the charges madc in respeét
of the water so wasted.

31. Charges recoverable in add.lﬂon to penalhes.—(l) All chargcs
for the unauthorised use or for waste of water may be recovered in addltnon 10
any pena[tles which may be prcscnbcd on account of such usc or waste ’

) ‘.

(2} All questions under section 2% and scction 30 shall be deCIdtd bv the
Collector,

Cuairtir IV S
-

PROVISIONS APPLICABLE TO CANALS INCLUDED UND]:.R
SCHEDULE 11

32. This chapter is applicable only to canals under Schedule H.—
(1) Except as the Government may ctherwise direct undcr section 63, tht
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provisions of this chapter shall apply only to canals for the time being in-
cluded under Schedule II.

(2) Appointment of Manager.—Where there are numcerous share-holders
in the ownership of ranal or where it s difficult to ascertain the persons who
are share-holders, or the extent of the interest of the share-holders, or any of
thern, the Collector may, if’ there is no proper manager or representative, re-
quire, by a proclamation or notice in writing, the share-holders to nominate,
within a given period, a fit person as manager of the canal and their represen-
tative, and, upon their failure to do so, may himself appoint any person to he
the manager of such canal and the representative of the share-holders, and
the person so appointed may thereupon do all acts and things which the share-
holders, or any of them might lawfully do in regard to the management of
such canal, and all bona fide acts and things so done by him shall be binding
upon every person who possesses any share in the ownership of such canal.

- 33. Power of the State Government to apply the provisions of
section 27 to any canal.—The State Government may, by notification, declare
all'or any of the provisions of section 27 (as to the preparation and revision of
records) to be applicable to any canal, and upon any such declaration being
made, such provisions shall, as far as may be, apply accordingly.

34. Power to asaume control or management or both of a canal.—
(1) Itshall be lawful for the Government by notification to assume the control
or management, o, both, of any ¢anal—’
(a) if the owner of such canal consents thereto, and subject to the con-
dition (if any) on which such consent may in any case he given;
. (b) if, after inquiry, the Government is satisfied that the control or
' management exercised by or on behall of the owner is such as
causes grave injury to the property or health of persons owning
.. »  lands in the vicinity; and
- {£} in the event of any willul and continuous breach of orders issued
under section 37 of this Act.

(2) When the control or management or both of any canal is assumed
under the provisions of sub-section {1), the Government may exercise all
or any of the rightsand powers in regard thereto which, but for such assump-
tion, the owner might lawfully have exercised and may delegate such powers
or any ;of them to: any person, but the Government shall, in the absence of
any decree or agreement to the contrary, be liable to account, from time to
time, to such owner for the income and expenditure thercof and may, at any
time restore the canal to the owner.

35, Right of ownexr upon such assomption to demand that the
canal shall be acyuired by the Government.—When the control, or mana-
gement,’ or hoth, of a canal shall be assumed by the Government vnder clause
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() or clause (¢) of sub-section (1) of section 34, and such control or management
shall have continued for a period exceeding six years, the owner thereof may,
by notice in writing delivered to the Collector, require that the Government
shall acquire such canal.

36. FPower to acquire canal on demand of owner.—On rereipt o
notice under section 35, the State Government shall by notification, declare
that the satd canal will be acquired after a day to be named in the said noti-
fication, not heing carlier than three months; from the date thereof, and after
the issue of such notification, the Collector shall proceed to acquire the said
canal under the provisions of the Land Acquisition Act, 1894 (1 of 1894,

37. Power to fix the limits of irrigation and water rates and
to regulate the distribution of water.—The State Government may,
after inquiry through the Collector in respect of any canal, issue orders as to all
or any of the following things, namely :—

(a) fixing the lirnits within which land may be irrigated from such canal;

(b) fixing, as it may deem equitable, the amount and character of
the water rates leviable by the owner, and the conditions an which
such rates are to be paid, suspended, remitted or refunded; and

(¢} regulating the supply and distribution of the water to and from
such canal:

Provided that if any land which has been continuously irrigated from the
canal for three years, previously, is deprived of irrigation, or the income of
the canal owner from such canal is materially reduced by reasons of any order
passed under this section, the owners of such land or the canal owner shall
be paid by the Government or by such persons as the Government may de-
termine such compensation as the Collector may consider reasonable:

Provided further that if the canal owner has, in the opinion: of the Go-
vernment, exercised his powers as such in an arbitrary or inequitable, manner,
he shall not be entitled to compensation under- this section, *

Cuarrer V
PROVISIONS APPLICABLE TO ALL CANALS

38. This chapter is applicable to all eanals.—Save as otherwise
hereinafter expressly provided, the provisions of this chapter shall be applicable
to all canals whether included under Schedule I or undér Schedule II.

39. Consent or decision of the owner how to be determined—(1)
Whenever, in respect of any canal, any question arises which has, under this
Act or the rules made thereunder, to be determined by the request, consent
or decision of the owner, and the ownership of such canal is vested: in more
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persons than one who are unable to agree to such request, consent or decision
it shall be Jawful for the Collector to act on behalf of the owners in any such
matter, and the request, consent or decision of the Collector in any such case
shall be binding upon every persosnt who possesses any share in the ownership
of such canal.

(2} In every such case as aforesaid, the Collector shall give due consi-
deration to the wishes of the shareholder or shareholders who possess the larger
interest and when the question is one whether the Government shall be required
to take any action, the wishes of such sharcholder or shareholders shall pre-
vail and be accepted by the Collector.

40. Settlement of disputes.— (1} Save as provided in the preceding
section, whenever a dispute arises between two or more persons in regard to
their mugual rights and liabilities in respect of the ownership, construction, use
or maintenance of a canal or water-course, and any such person applies in
writing to the Collector stating the matter in dispute, the Collector shall give
notice to the other person or persons interested that on a day to be named in
such notice or any such day to which the proceedings mav be adjourned, he
will proceed to inquire into the matier in dispute.

(2) Upon the day so named or any such subsequent day as aforesaid,
the Collector shall proceed to hear and determine the dlsputc in the follmvmg
manner, that is to say,—

() if the dispute relates to the ownership of a canal or mutual rights
of owners in the usc of the water of such canal or the construction
or maintenance of a canal or the payment of any share of the costs
of such construction or maintenance or th2 distribution of the supply
of water from a canal the Collector shall proceed as a revenue court
under the provisions of the Himachal Pradesh Tenancy and Land
Reforms Act, 1972 (8 of 1974) and the provisions of that Act regard-
ing appeals, revision and reviews shall be applicable;

(#) if the dispute relates to a water-course, the Collector shall hear and
determine the case as a Revenue Officer and shall make such order
thereon as to him seems fit, and such order shall, unless set aside
on appeal to the Financial Commissioner, be conclusive as to use or
distribution of water for any crop sown or growing at the date of
such order. The order of the Financial Commissioner on appeal
shall in every case be final.

41. Acquisition of land for canals.—(1) Any person who has obtained
the permission of the Government to construct a cznal or who owns a canal
may apply in writing to the Collector to acquire any land required for the
purposes of such canal. —
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{2) If the Collector is of the opinion that the application should be gran-
ted, he shall submit it, with his recomunendation, for the orders of the Go-
vernment. .

(3) 1If, in the opinion of the Government, the: application should, whether
in whole or in part, be granted, it may declare that the land is required for a
public purpose witlun the meaning of the Land Acquisiion Aci, 1894
(1 of 1894) and direct the necessary action to be taken thereunder.

42, _quer to acquire canals by consent or otherwise.—Whenever
it appears 1o the Government espedicnt in the public interest to acquire any
canal, the State Governmenrl may acqaire the said canal under the provisions
of the Land Acquisition Act, 1894 (1 of 1894}, .

43. Power to regmlate flow of water in rivers, creeks, natural
channels or lines of natnral drainage and to prohibit therein or order
removal therefrom of ohstrictions.—The Government may, by notifica-
tion published in the Official Gazetie, regulate the flow of water in any river,
¢reek, hatural channel or line of nacural drainage, whether by the construction
or removal of works or otherwise, and whenever it appears to the Government
after inquiry through the Collector that the supply of water to a cahal or the
cultivation of any land or the public health or public convenience is likely
to be injuriously aflecied by the obstruction of any river; creek, natural channcl
or linc of nalural drainage it may.. by notification -published as aforesaid,
prohibit within the limits 10 be defined by such notification thé formation .of
such obstruction or may, within such limits, order the rcmoval or thc modi-
fication of such obstructlon )

44 Power to remove -obstruetion after publication of notifica-
tion and payment of compensatan.—*—( 1y; The Colléctor may, after such
pubhcaﬂon, issue an order o' the' person causmg ‘or havmg control aver any
such ohstructron to rcmovc or mod:{'\ thc same wn}un a time to be fixed in
thie order. " T : :

- e,

[2) The Collectar may himsell remove or maodify the obstructxon—--

7 (a) if thc person to w hont jthe order under, 5uh séction (1) was issued
- fa:ls to comply Swith tha't order within the time so fixed; and

(&) in any case where thc obstructmn is not causcd or conuolled by
any person.

r.

{(3) The Collector shall determine from whem the cost of removing or
medifying the obstruction shall be recovered, and the amount of coripen-
sation due to any person injuriously affected by the remowval or modifica-
ton of the ohstruction-and the persons by whom such compr.nsatlon shall be
rayable: e o

I T R
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Provided that no (.ompcnsanon shall be awarded f‘or an ad\'antagc ob-
tained by an arbitrary or mequltablc course of action.

45 Power of the Collector to regulate flow of water and prohibit
or remove obstructions.—When the Government has, by notification as
provided in section 43, taken power to regulate the flow of water in any river,
creck or natural channel or line of natural drainage, it may autherisc the
Collector to cxercise such powers on its behall in accordance with such rules
as it may preseribe. A Collector so authorised may in ‘the cxceution of such
rules exercise all the powers conferred upon him by section 44 and his authority
shall include the power to take such action as the Government is empowered
by section 43 1o take after inguiry through the Colléctor. Such authority may,
on every occasion, be exercised without 1he publicalion’ of any further noh-
fication in the Official Gazetee.

46. . Power as to the coqstruction and the maintenance of works
in respect of canals under Schedule II..—(1} . The Collector may, at.any
time, order the beneficiary of any canal included under Schedule IT to—

. (@) repair-and maintain, in a propdr state,.all or"any embankments,

- proteclive works, reservoirs, channels, water-courses, sluices, ont-

lets and other works connected with the canal;

(b} :construct, repair.and maintain, in a proper state, a suitable bridge,
culvert, or similar work at any p]m_e across, under or over the canal,
for the purpose of providing cornmunication mth any public road
or thoroughfare which was in use before the candl was made;

(¢) construct; repair and maintain, in a proper state, suitable works for
the passagc of the water of the canal across, under or over any pubhc
road or thoroughfarc or any canal or dr aunagc or channel whxch Wwas

in use before the canal was madc,

)] construct repair’and maintain, in a proper, slatc suitable regula.tcu
‘at or near the Yiead of the canal, where Jor want of such regulator,
an excessive supply of water may enter the canal or d4use damagc
to it, or any crops, lands, roads, or prop"rty ln the nclghbourhood

(2) Every order under sub—sdctlon (1) shall be in wntmg and shall speclfy
a reasonable time within which the works or repairs mentioned therein shall
bc completcly executed, - . :

(3) If any order made under this section is not’ obeyed to the satisfaction
of the Collector, within the time therein spécified,’ the Collector may hithself
execute or complete the execution of, or cduse to- be executed or completed
all works or repairs specified -in "the ‘order and recover the cost t‘hcmof from
the beneﬁmary as prowded in section 51, S

47, . Power ag to construction and maintenance of works in respect
o!‘ canals under Schedule I-—In the case of canals mcluded under Schedulc
1, the Collector may— : - -
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{4) call upon the beneficiary to discharge any of the labilities specified
in sub-section (1} of section 46 which the Government may have
declared to attach to the beneficiary from such canal or group of
canals; or

(%) himself arrange for the performance of such acts and recover cost
as provided in section 51,

'48. Power to take possession and to construct works in cases of
emergency.—(1) If any new work is immediatcly required to prevent se-
rious detriment to the utility of a canal then notwithstanding anything contained
in the Land Acquisition Act, 1894 {1 of 1894}, the Collector after obtaining a
certificate from the Chief Engineer, or an officer of equivalent technical com-
petency especially empowered in this behalf by the State Government, to
the effect that the situation demands urgent acquisition of a particular landf
lands for construction of the said work, may take immediate possession of
such land and for the said purpose.

{2) After the Collector has taken possession of any land under sub-section
(1), he shall immediately proceed to acquire the same in the prescribed manner,

{3} In the event of sudden and serious damapge or urgent risk to canal
or to property situated in the immediate neighbourhood thereof, or to irriga-
tion carried therefrom or to the public traffic, the Collector may, after giving
previous notice, exccute or cause to be executed, such works as he may think
necessary in order to remedy or prevent such damage or risk,

49, Assessment of compensation.—In assessing the amount of com-
pensation to be paid under any section of .this Act, other than sections 11, 13,
20, 37 and 44, the Collector shall proceed under the provisions of the Land
Acquisition Act, 1894 (I of 1894), and the provisions of that Act regarding in-
quiries and awards by the Collector, reference to the Civil Courts and proce-
dure thereon, apportionment of compensation, payment and appeals shall,
as far as may be, be applicable to all proceedings under this section.

50. Compensation for a right of user or in the form of sopply
of water,—With the consent of the parties, the Collector may, when assessing
the amount of compensation to be paid, direct, in the case of any acquisition
of land, that the property in such land shall remain with the owner subject
to.a right of user so long as the land is required for the putrpose of the canal
or water-course, compensation being awarded for the right of user orly, or
in the case of an acquisition of canal, or of land for the purposes of a canal,
that the compensation shall take the form in whole or in part of a right-to a
supply of water from the canal which has been acquired or for the purposes
for which land has been acquired. -
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%1. Apportioument and recovery of the cost of land ‘acquired
or works execated.—(1) When any land is acquired under the provisions of
section 41 or when any work is executed by ar under the order of the Collector
under the provisions of section 44, section 46, section 47 or section 48, the tost
of acquiring such land or of cxccuting such work, as the case may be, shall be
recoverable—

(@) if the canal is included under Schedule II, from the owner thereof; or

(#) if the canal is included under Schedule I, from the irrigators or
such of them as are, in the opinion of the Collector, benefited or
likely to be benefited by the acquisition or equitably liable for the,
wlhole or any part of the cost of excculing the work or from th(,
proceeds of any water rate levied under section 28; and

(¢) if such appropriation is not contrary. to the provisions of the record-)
of-rights specified in section 27 of this Act, from the fund referreds
to in section 26 of this Act.

. . : : . : 1 - Co N1

(2) When ihe cost of acquiring any land or of executing any-work is-under

the provisions of sub-section (1) recoverable from the owner of any canal or

from the irrigators therefrom or any of them it shail be lawful for the Collecter

to apportion such cost as he may deem equitable among all or any of the persons:

liable for the whole or any porlion thereof and .such apporuonmenb :shall
be final. :

ol

(3} ‘When the cost-of acquiring such land has been paid, such laid, 8’
acquired in full propnetary rights, shall become the propcrty of the canal
owner. : C : :

. Len du B

.52. Power 10 regulate mills.—The Government may, by gencral or
special order, prohibit or regulate construction of new, 'and. regulate 'the -use
of existing mills upon canals, and appropriation of the water of canals for wor-.
king mills.

. 53, Apphcatmn of secnons 14 to 17 of ihe. H.lmachal Pradesh
Land Revenue Act, 1934.—Except in so far as a contrary intention is expres-,,
sed, sections 14 to 17 (both inclusive) of the HFlimachal Pradesh Land Revenue
Act, 1954 (6 of 1954) shall apply to all proceedings under this Aect. o

54. Exclusion of jurisdiction of .civil court except under the Land
Acquisition Act,—Save as provided in section 49 no civil court shail have juxis- |
diction in any mattcr which a revenue officer, revenue court or any other.
authouty is empowcred. by thxa Act to dispose of, or take cognizance of ihe

matter in which the Govcrnmt:nt any revenue officer, revenue court, or. other |

authority exerciscs any powers vested in it or him by or under this Act.

AR LI
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55. Power o appoint offficers to perform functions and fo exer-
cise powers under this Act.—(1) The Goveinment may appoint any
person ot any class of oflicials to perform any functions or to excrcise any powers
under Lhis Act or the rules made thereunder conferred vr or vested in the
Collector, Cammissioner, Financial Commissioner or such Government.

{2) Such appoiniment may be made in respect of any canal or of all or
any of the canals siteate within any specified local area.

(3) In all matters connected with this Act, the Government, shall have
and exercise over the Financial Commissioner, the Commissioner, and the
Collector and the Financial Commissioner shall have and exercise over the
Commissioner, and the Chnliecior and the Commissioner, shall have and
exercise over the Collector, the same authority and control as it or they res-
pretively have and excrcisc over them in the general and revenue administra-

tion.

56. Power of Collector in certain proceedings under this Act.—
For the purposes of every enquiry made and proceedings taken under this Acl,
the Collector, or any other' revenue officer, authorised by him in this behalf, or
any other officer authorised by the Government shall have power to summon
and enforce the attendance aof, and cxamine parties and witnesses and compel
the production of documenis, and, for all or any of these purposes, may ex-
ercise all or any of the powers conferred on a civil court by the Code of Civil-
Pracedure, 1908 (5 of 1908), and every such inquiry shall for the purposes of
the In;!i_ag Penal Code, 1860 (45 of 1860), he deemed tn he judicial proceedings.
57. Permission to owners and parties interested in any camal
to object in certain cases.—In all cases under sections 6, 10, 20, 22, 24, 23,
30, 32, 34, 36, 37, 39;.-40, 43, 44, 46, 47 and 51 of thiz Aet, the owners and
other parties interested in the canal shall be given an 0pportumf.) of appearing
hefore the Collector and of shawing cause ta the contrary. - oo

58. Mode of serving notice and making proclamation.—Every
summons,- riotice, proclamation and other process issuéd under this: Act, sha.ll
ag fan as may be, be served or mdde in the manner provlded i that behatf*
in’ sections 21, 22 and 23-of the Hlmachal Pradesh Eand Revenuc Act, 1954
(6 of 1954). -

259, Bar of compensation “here not expreasly allowed.—Save

as otherwise expressly providedtin this Aet, no person shall be- entitled to -

recover any compensation for anything at any time done, or in  good faith
intended to be done, in exercise of any power conferred by this Act, or by
the rules made thereunder, -
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60. Protection of persons acting under this Act.—No suit, pro-
secution or other legal proceedings shall lie against any persen for anything
done, or in good faith-intended to be done, in exercise of any power conferred
by this Act, or hy the rules made thereunder.

61. State Government to be party to certain suits and proceed-
ings.—(1) In any suit or proceedings in which any entry made in any record
prepared under scction 27 or section 33 is directly or indivcctly called in
question, the court shall, before the final settlement of issucs, give notice of
the suit or proceedings to the Collector, and, if moved to do so by the
Collector, shall make the Government a party to the same,

(2) Bar of other suils against the Government.—Save as provided in sub-scction
{1}, no suit shall lic against the Government in respect of anything done by the
Collector or by any person acting under the orders of the State Government in
exercise of any power by this Act, conferred on such Collector or the Govern-
ment, '

62. Power to recover water-dues and other charges by revenue
process.-—.-\ll water-duces, water-rates and other payments at any time duc
by or to be collected from any person under any provision of this Act or under
any agreement entered into by the owners of the canal with the person inigating
from it and all arrears of such water-dues, waler-ratcs or other payments shall
be recoverable as if the same were arrcars of land revenue.

63. Powers as regards canals, rivers or creeks situated partly
within or partly without the limits of Himachal Pradesh--Any or
all of the powers excreisable by the Government under this Act, in respect of
any canal, river or creck may be excrcised by the Government in the case of
any canal, river or creek which is, or may at any time, be sitvated partly within
and partly withont the limits of Hirmachal Pradesh, and in respeet of so much
of any such canal, river or creek as is within thesc imits and in the case of
any such canal, river or creck, the Governmenl may, by notification and
notwithstanding the provisions of section 2, declare what scctions of this Act
shall be applicable thereto.

64. Powers exercisable in cases of urgency with regard to canals
situated beyond Himachal Pradesh.— In respect of any canal situated
beyond the limits of Himachal Pradesh, the Government may, by notification

published in the Official Gazctte, declare that the powers cxcrcisable by a,

Collector under scetion 48, may, nnder the circumstances therein specified be
excreised by the Collector or other authorised oflicers within the limits of
Himachal Pradesh for all or any of the purposes of such canal.

65. Offences under this Act.—Wlhocver, without proper autherity and
voluntarily, does any of thc:foﬂmving acts, that is to say:-

R S L LI T upupu
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{1} damages, alters, enlarges or obstructs any canal;

(2) interferes with, increases or diminishes the supply of waterin or the
flow of water fvom, through, over or under any canal;

(3) interferes with or alters the flow of water in any river, creek or stream
so as to endanger, damage or render less usceful 2ny canal;

v+ (4} being responsible for the maintenance of any water-course or using
2 water-course, negleets to take proper precautions for the preven-
ton of waste of the water thereol or interferes with the authorised
distribution of the water therefrom or uses such water in  an
unauthorised manner;

(5} corrupts or fouls the waler of any canal so as to render it less fit
for the purposcs for which it is ordinarily used;

(6) destroys or removes any level mark of water gaugc fizxed by the
authority of a public servant;

(7) passes or causes animals or vehicles to pass on or across any of the
works, banks or channels of a canal contrary to rules made- under
this Act after he has heen desired to destst thercfrom;

(8) disobcys any order or proclamation issucd under this Act, or com-
mits any breach of any rule rrade thercunder—-

3 N - - - - ] - - s : ’
shall be lmhlr‘., on conviction hefore a judicial n_]zl.gl:itra(c tg fine nat cxcecdmg.
one thousand rupees or to imprisonment not cxceeding. onc month or to

botl.

66. Power to arrest without a warrant.—Any person-in-charge of
or employed upon a canal managed by i public servant or by a local body,
incliding a gram panchayat, may remove {rom the lands or buildings belonging
thereto, may take inwo cuwstoddy withont a swarrant and take fovthwith hefore a
magistrate, or Lo the nearest police stdtion, to he dealt with according to law,
any person who, within his vicw, commits any of the ullowing offences:—

(1) wilfully damages or obstructs any canal;

{2} without proper autherity interferes with the supply of or flow of
water in or from any canal or fn any viver or streamn, so 4s to endan-
ger, damage or render less useful any canal.

67. Definition of canal for purposes of sections 65 and 66.—In
sections 63°and 66, the word “canal” shall (unless there be something repugnant
in the subject or rentext) be deened to include also all fands ocenpied for
the purposes of canal and all buildings, machinery, fences, gates, and other
erections, trees, craps, plantatians or other produce upon such lands.

68. Power to make rules.—(1) The Government may, by notification,
make rulcs, consistent with this Aet, regulating any matler in regard to which
any powecr Is, by this Act, conferred upon the Govermnent, or upon any officer
of the Government and generally to carry out the purposes of this Act.
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(2) Without prejudice to the generality of the power conferred by sub-
section (1), rules made under this Act, may provide for the levy of a rate
imposed upon land in consideration of iis protection from sand or floed.

(3) All rules made under sub-section (1) shall be so made after previous
publication in the Official Gazette.

{(4) Every rule made under this Act shall be laid, as soon as may be
after it is made, before the Legislative Assembly while it is in session for a
total period of not less than fourteen days which mmay be comprised in one
sesston OF in two or more successive sessions, and if, before the expiry of the
session in which it is so laid or the sessions aforesaid, the Assembly makes
any modificiation in the rule or decides that the rule should not be made,
the rule shall thereafter have effect only in such modified form .or be of no
effect, as thc case may be, so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously
done under that rule.

69.. Repeal and savings.—(1) The Himachal Pradesh Minor Canals
Act, 1955 (14 of 1953), as in force in the areas comprised in Himachal Pradesh
immediately before 1st Novernber, 1966 , and the Punjab Minor Canals Act,
1305 (3 of 1905) and the Punjab State Tubewell Act, 1954 (21 of 1954) as in
force in the arcas transferred to Himachal Pradesh under section 5 of the
Punjab Re-organisation Act, 1966 {31 of 1966), shall siand repealed:’

Provided that anything donc or any action taken ot any proceedings
commenced or continued under the said Acts shall be deemed 1o have been

dene, taken, commenced or continued under the corresponding provisions
of this Act.

{2) The Himachal Pradesh Minor Canals Ordinance, 1976 (3 of 1976)
is hercby repealed. -

Noatwithstanding such repeal anything done or any action taken under
aforesaid Ordinance, shall be dcemed to have been done or taken under this
Acg, as if this Act, had eommenced on the 7th April, 1976.

SCHEDULE 1!

Sr, No. Name of Scheme Tehsil
1 2 53

SIMLA DISTRICT

1. Chaknol Kuhl . - Kotkhai
2, Jaltar Kuhl .. -do-
3. Bagra Kuhl e ~do-
4, Panli Kuhl . ~do-




28,

by =

Paleurla Kuhl

H.P. CODE (SUPPL.) VOL. IV

2

Karasa Kuhl
Ganda Nawar Kuhl
Ranol Kull
Masli Kuhl
Annu Bass Kuhl
Kupri Kull
Hatkoti Kuhl
Kui Kuhl
Rantart Kulil
Parth Kubl
Guma Kuhl
Naulz Kuhl
Chauhan Kuhl
Chabir Kubhl
Ursoo Kuhl

. Kepu Kuhl

IXhekar Kuhl
Pianvo Kuh!
Teshion Kubl
Nohna Rewall: Kuhl
Knot Kofta Kuhl
Nirath Kuhl
Nirsoo Kuhl

Ropri Narela Xuhl
Hargaon Kuhl
Shoya Garch Kuhl
Shali Dhar Dcothi Kuhl
Ghamaroo Kuhl
Sackruru Kuhl
Suni Kuhl

Tikri Kuhl
Shariana Kuhl
Cheog Kuhl

Sainj Kuhl

Parala Kuhl

Nar Kull

Bash Kuhl
Khekhar Kuhl

SIRMUR DISTRICT

Jarag Kuhl
Chulli Kuhl

-da-
-do-
-do-
_do-
-d6-
-do-
n.do_
-do-
-do-
Rampur
-do-
wdo-
Kasumpti
-do-
-do-
Jubbal
Suni
Suni

- -¢lo-
Cliopal
-do-
-do-

Renuka
-do-
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1 2 3
3. Kinthla Sain Dhar Kuhl Renuka
4. Gulja Gawan Dhar Kuhl -do-
3. Hune Village Kuhl -do-
6. Charana Kuhl -do-
7. Benog Kuhl -do-
8, Dhabar Majra Dugi Kuhl -do-
9, Randli Kuhl -da-
10. Jannu Koti Kyhl -do-
11. 4" dia. pipe line for Bhawai ~-do-
12. Dhar Taran Kuhl -da-
18. Nahara Kuh! ~ -do-
14, Amboya Kuhl Paonta
15. Kalwala Kuhl —do-
16. Dondli Kuhl -dg-
17. Dhangli Kuhl -do-
18, Santaun Kuhl -do-
19. Bhud Kuh! -do-
20. Rampur Giri Canal -do-
21, Majra Batta Scheme (Canal) -do-
22. QGiri Puruwala Canal -do-
23, Lift Irrigation Bata Mandi -do-
24. Lilt Irrigation Satiwala -do-
25, Lift Irrigation Behral -do-
26. Lift Irrigation Upper Behral -do-
27. Lift Irrigation Kalawar -do-
28. Lift Irrigation Ghutanpur -do-
29. Lift Irrigatien for village Bhagani Stage-I ~do-
30. Lift Irrigation Patlian -do-
31. Balanta Kuhl Pachhad
32. Lakhot Kuht -do-
33, Pdadhab Kuhl ~do-
3¢, Lana Kotla Kubl -do-
35. Sof’ Kuhl vdo-
36. Dibar Kuhl -do-
37. Dewaria Kult) -do;
38. Dewaria Dasuna Kuhl -do-
39. Rajon Kuhl -do-
40. Anji Kuhl - do-
4}. Jinot Kuhi -da-
42. Bitar Kuhl -do-
43. Saron Kuh! -do-
44, Nahara Kuhl -do-
45. Chakrion Kuyhi -do-
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Ram Kuhl

L 3
46. ‘Thorniwar Kuhl Pachhad
47. Lana Khard Kuhl -do-
48, Nahan Dhar Kuhl No. I -do-
43, Nahan Dhar Kuhl No. II. -do-
50, Kulth Kuhl -do-
51, Jehar Kuhl No. | -do-
52. Candal Kuhl -da-
53, Dewaria Nadhop Kuhl -do-
34, Kheri Salyar Kuhl -do-
55. '‘Karganco Kuhl -do-
36. Jéhar Kuhl No. 2. -do-
57. - Kotli Kull -do-
58. Amorin Kuhl Nahan
59. 'Kandi-wala Kuhl _ ~do-
60. Deokai Kuhl " _do-
6l. Sakrdi Kuhl -da-
62. ‘Kanyen Kuhl "-do-
63, Weir Well as Sita Kira Kuhl -do-
64. Chakli Kuhl -do-
63. Salani Noginand Kuhi -do-
66. Bikram Bagh Kuhl -do-
67. Pipal-Ka-Moja Kuhl -do-
68. Baram Papri Kuhl -dag-
69. Amita Kuhl -do-
70. Kiart Kuhl -do-
71. Chowaria Kuhl -do-
72. Dabhah Kuhl ' _dld.
73. Bhawai Kuhl —do-
74, - Gohar Batal Kuhl ~ ~do~
75. Sari Sarla Kuht -do-
76. Surni Bhaghar Kuhl " -do-
77. BhHarot Kuhl -do-
78. Jabli Kuhi " ~do-
79. Kot Beja Kuhl ~-do-
80. Chakli Khilan Kuhl -do-
81. Lift Irrigation Scheme Konthron -do-
82. Lift Irrigation Scheme Manthapal do-
83. LiRt lrrigation Scheme Nagal -dos
84. Lift Imrigation Scheme Khera _ -do-

. SOLAN DISTRICT
1. Raj Kuhl Nalagarh
2 -do-
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3. L.1.8. for village Kanduwal in Tehsil Nalagarh Nalagarh
4, L.LS. tor village Baddi/Sitalpur in Tehsil Nalagarh -do-
5. L.LS§. for village Dasso Majra in Tehsil Nalagarh -do-
6. L.L.S. for village L{Kalyanpur in Tehsil Nalagarh -do-
7. L.LS. for village Nanowal in Tehsil Nalagarh -do-
8. L.LS. for village Salewal in Tehsil Nalagarh -do-
9. L.LS. for village Chunri in Tehsil Nalagarh
10. L.LS. for village Nahar Singh Mandiarpur -do-
11. Nagaun Kubl Arki
12, Gohal Kuhl ~do-
13, Suni Bughar Kuhl -flo-
14, Sen Sarla Kuhl . -do-
15. Gohar Batal Kuhl -do-
16. Kot Beja Kuhl Solan
17. Dharot Kuhl -do-
18, Gabli Kuhi -do-
MANDI DISTRICT
1. Jhmet Kuhl Sundernagar
2. Janam Knuhl . -do-
3. Maha Devi Kuhl ‘e -tlo-
4. Jai Devi Kuhl -do-
5. Slaper Kuhl -do-
6. Klaud Kuhi . -do-
7. Dehar Kuhl -do-
8. Dhanot Kuhl Sarkaghat
9. Dheboi Kuhl -do-
10, Improvement and Remodelling of Tana Kuhl -do-
11. Xhudla Kuhl -do-
12. Thana Kuhl -do-
13. Paonta Kuhl . -do-
14, Tannu and Tang Kuhbl .. Jogindernagar
15. Hpydro Kuhl . -do-
16, Kas Kuhl -do-
17. Ropa Pudar Kuhl -do-
18. Pali Kuhl -do-
19. Janam Jogi Kuhl -do-
20. Kohta Sapru Kuhl -do-
21. ‘Awar Kuhl -do-
22. Manoch Majharnnu Kuhl ~do-
23. ‘Banon Kuhl ~do-
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24,
25,
26.
27.
28,
29,
30.
31.
32,
33.
34.
3a.
36.
37.
38,
39.
40,
41.
42,
43,
44,
45,
45.
47,
438,
49,
50,
5l
52,
33,
54,
55.
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Jhin Jhima Koht
Kalyan Kuh(
Ladruin Kuht
Narala Kuhl
Dehtu Kuhl
Dherola Benon Kuhl

Ahm Kuhl

Drahal Kuhl

Chawhan Kuht

Pipe linc in village Panjai

Bassn Kuht

Gird and Ganpanti Kuh!
Kamodi Kuahi

Upper Lahardi Kuhl

Moora Masit Kuhl

Dhar Kuli

Balh Chalarag Kuht

Upper Bhangoo Kuhl

Chatiru Kuhl

Kensa Kuhl

Dodar Kuhl

Towan Flood Protection

Janed Kuhl

Nagchalla Lift Scheme

Lilt Irrigation Scheme Nagwain Tikol
Lift Irrigation Scheme Nagwain Takoli
Pipe line village Panjgana
Improvement of Kandol Kuhbl
Nagwani Kuhl

Sainj Kuhl

Chaii Kuhl

Baga Kuh!

KULU DISTRICT
L.1.5. Bhuntar

BILASPUR DISTICT

Chandpur Canal Stage-1
Kasol Kuhl

Ladda Bajwin Kuhl
Talat Duslchra Kuhl
Bajon Kuhl

3

Jogindernagar
-do-
-do-
-da-
-do-
-do-
-do-
-do-

Sadar Mandi
-do-
_do_
-do-
-do-
=do-
ndo-l
-do-
-do-
-do_
-do-
-do-
-do_
-do-
~do-
~dn-
-0~
~do-

Karsog

Chachiot
~do-
-do-
-do_
«do-

Kulu

.+ Sadar Bilaspur

Ghumarwin
~do-
. ~-do-
‘e ~do-
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10.
11,

12,
13,
14,
13.
16.
17,
18.
19,

20.

21,
22,
23,
24,
25.
26.
27.
28,
29.

e os 1
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Chaklu (Chinini) Kuhl . Ghumarwin
Chuli Kuhl . -do-
Satora Kuhl . -do-
Dubralh Kull . -do-
Guza Gandhor Kuhl . -la-
Kandiawala Kull .. -do-
Kiari Kuhl . -do-
Suni Bhughat - -do-
Gohar Batal Kuhl .. -da-
Seri Sarla Kuyhl .. -do-
Sakrori Kuht . -do-
Suni Kuhl -. -do-
Rukmani Barora Kuhl - -do-
Improvement of Avhar Kuhl .. -do-
Malorihi Smog Kuhl - -do-
Lift Irrigation Scheme Sunhani . -do-
Lift Irrigation Scheme Bhalln .- -do-
Lift Irrigation Scheme Dasslehra .. -do-
Lift Irrigation Scheme Dabhla - -do-
Lift Irrigation Scheme Bhadrog .- -do-
Lift Irrigation Scheme Ghumarwin . "-do-
Lift Irrigation Scheme Parnal .. -do-
Lift Irrigation Scheme Meri Kathala . -do-
Lift Trrigation Scheme Domahra . ~do-
KANGRA DISTRICT

Lower Baijnath Kuhl . Palampur
Thakurdwara Kuhl .. Nurpur
L.1.S. Jaisinghpur .. Palampur
L.1.5. Harsi : . -dag-
L.I.S, Thural .. -do-
Tubewell Bhanzhar Canal e Nurpur
L.1.8. for village Tika Har . -do-
L.I.S. Kutherhar .. -do-
-do-  Anuhl .- -do-
-do- Sukahar’ .. -do-
-do-  Jawali .. -do-
«do- Chuharpur . -do-
L.1.8. for village Har .. -do-
-do-  Bassa Waziran . -do-
-do-  Saliali Hydram ‘s -do-
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13.
14,
15.
16.
17.
18.
L9.
20.
21.
22.
23.
24,
25.
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-de-  Bharoli
-do- Kuhn:

UNA DISTRICT

L.I.S. for village Jankaur
-do- Basal

-do- Tiuri

-do- Churrn

-do- XKarluhi

-do- Andora
-do- Palkwah
-do- (Jal

-do- Bhadrauri
-da- Shivhari
-do- Gagret
-do- Badaun

TUBEWELLS:

Tubewell No. 1 in village Kalok

-do- No. 2 in village Kaloh

~de- Ne. 3in village Bad h

-do- No. 4in village Badoh

~-do- No. 5in village Tatera

~-do- No. 6in village Tatera

-da-  No. 7 in village Mova Sindian
-do- No. 8in village Mova Sindian
-do- No. 9 in village Kuthera Jaswalan
-do-  No. 10 in village Kuthera Jaswalan
-do- No. 11 invillage Loharl

-da-  No. 12 in village Loharli .
-do- Ne. 131n village Kcori .

CHAMBA DISTRICT

Lower Chowari Kuhl -
Upper Most Chowari Kuhl

Upper Chowart Kuhl

Dhirriara

Dhurinala Seontha Kuhl

Nant Khad Kuh!

Duka Kuhl

Dehra
-do-

Una
- do-
- do—
-dU-
«do-
Amb
Tha
Amb
do-
«dp-
-do-
-do-

~d-
-do-
-do-
-do-
-do-
-da-
-do-
-do-
-do-
-do-

-do-

~do-

Bhattiyat
O~
-do-
-do-
-do-
«tlo-
-do-
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8. Chatraric Kuhl .. Bhattiyat
9, Xhaggol Scontha Kull .. -do-
19. Mail Kuhl . -do-
11. Lower Smot Kuhl .. -do-
12, Upper Smot Kuhl . -do-
13. Bilpura Kuhi . -do-
14, Laholi Khad Ralyama Kuhi . -do-
15. Kharagat Kuhl .. ~do-
16. Bhajjol Trimbal Kuhl - -do-
17. Cheonl Kuhl .. -da-
18. Thalail Kuhl .- ~do-
19. Ran Kuhl .- -do-
20. Lower Mila Kuhl .. ~do-
21. Bharian Kuohi .. Chamba
22, Mangla Kuhl . -do-
23. Kakian Kuhl .. ~do-
24, XKiree Kuhl . -do-
23. Dulara Kuh! . ~do-
26. Tangral Kuhl .. -do-
27. Bhadrun Kuhl .. «do-
28. Lower Bhanota Kuhl .. -do-
29, Sahu Kuhl .. ~do-
30. Rajondu Kuhl .. -do-
31. Saram Kuhl . -do-
32, Palaur Kuh! . -do-
33. Nagoli Khad Pandol Kuhl . -do-
3+, TImp. of Kail Kuhl . -do-
35. Khar Nallah Dhundiara Kuhl . -do-
36. Saworla Kuhl .. ~do-
37. 8ari Salaga Kuhl . ~do-
38. Upper Bhanota Kuhl .. -do-
39. Silla Khad Sarol . ~dg-
40. Mandol Kuhl — ~da-
4]. Bhadram Kuhl — -do-
47. Khajala Khad Kuhl - -do-
43. Khera Khad Jalla Khui Kuhl - Bharmour

4, Khemi Crima Kuhl -do-

45. Mehla Tipri Kuhl - -do-
46, Bakni Kuhl - Bhattiya*
47, Ncki Kull - -do-
48. Bharoo-Re-Kakian Kuhl -— -do-

49, Agoli Kuhl . -do-
50. Sher Kuhl . -do-
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51. Tundi Kuhl . Bhattivat
2. WBalana Kuhl . ~-da-
53. Chakki-Khad Raipur Kuhl . ~do-
54, Bainskha Kuhl .. Sadar
55. BSaran Salaudri Jund Kuhl ‘e ~tdo-
56. Patned Kuhl, Biehli Kuhl . -do-
57. Saro] Kuhl .. -do-
58. Maraord EKuhl - -do-
59. TRohini Kuhl .. -do-
60. Mangalore Kuhi .. -do-
61. Sarahan Kuhl . ~-do-
62. Saroli Kuhl .. -do-
63, Khured Khad Masson Kuht .. -do-
6+ Upper Paniker Kuhl . -do-
65. Salan Puri Nalal Judh Kuhi - -do-
66. Pained Xhad Behali Kuhl .. -do-
67. Salandi Nalal Kuhl . -do-
KINNAUR DISTRICT
1. fani Kuh) .. Kalpa
2. PPooh Kuhl ‘e -da-
3. Permusering Kuh! .- -da-
4. Bokiu Kull .. -do-
5. Pangi Kuh! o -do-
HAMIRPUR DISTRICT
I L.LS. for village Rail .- Hamirpur
2. L.1.S. for village Paur . . -do-
3. L.ILS. for village Ambtar .. ~do-
4, IL.LS, for village Nadaun (Hydrams) ‘. ~do-
5 L.L.8. for village Chamukha .. -do-

[

AMENDMENT OF SCHEDULE-1 OF THE ACT
Pl}BLIC WORKS DEPARTMENT
NOTIFICATIONS
S;:mia- 171002, the 23rd November, 1978

No. PWB. (5) 41777 (HMR).—In cxercise of the puowers conferred under
clause {a) of sub-scctioh {2} of section 2 of the Himachal Pradesh Minor Ganals
Act, 1976 (Act No. 42 of 1976), the Governor, Himachal Pradesh, is pleased
to order that the following canals which were included in Schedule II vide
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natification of even number, dated 6-10-1978 are transferred to Schedule I with
iminediate effect:— :

SCHEDULE
Districi; HAMIRPUR Development Black: BHORAN]J
Sl Ne. Name of source Name of Kuhl Names of Tikka Muaza
nrrigated
| 2 a4 4 5
1. Nalla Bahli kuhl-I Garshar Mewa
2. Nalla Bahlu kuhl-11 -do- -do-
3. Nalla Barthu Kuh: Kakkar -do-
4. Nalla Dyungali kuhl  Kakkar -do-
5. Lindi Khad Saran-di-kuhl Hanoh -do-
6. Nalla Kharingan-kuhl Kharingan -do-
7. Lindi Khad Phaglot kuh. Phaglot -do-
8. Sannhel Khad Mundkhar- Mundkhar- Mehlta
Ganda kuhl. (Ganda,
9, Khad Mundkhar-Tulsi- Mundshar Tulst -do-
kuhl. :
10. Scer Khad Gudwin-kuhl Gudwin Mewa
(Upper).
11. Seer Khad Neri kuhl Bhukkar -do-
12, Chhanth Khad Jandropa kuhl  Bhalwani -do-
13. Naroh Nalla Naroh kuhl Naroh -do-
14. Nalla Tikkn Bhajla kuhl Bhajla -da-
15. Tikkri Nalla Ghumarwin kuhl Ghumarwin -do-
16, Khad Ghuaun kuhl Badehar -do-
17. Chbainth Khad " Jarli Kuhl No. 1 Badehar -do-
18. Chhanth Khad Jarli kuhl No. 2 Badekar -do-
15. Chhanth Khad Pahli Ropari Ropari ~-do-
kuhl.
20. Chhanth Khad Pahli kuhl Pahli -da-
21. Nalla Bahlu kuhl Dhamrol ~do-
22. Khad Badehra-kuhl Jo! (Dhamrol) -do-
23, Nalla Saino-ka-Chowk Yahanwin -do-
kuhl,
24, Chanth Khad Chuhlu kuhl Dhamrol -do-
25. Chanth Khad Kachiali kuhl Dhamrol -do-
26. Nalla Bahlu kuhl Jot and Kotah ~do-
'27. Chanth Khad Karluhi kuhl Dhamrol -do-
28, Nalla Ballu kulil Ballu Mehlta
29, Chhanih Khad Kansi-ke-Gharat Chamboh Mewa
Walli kuhl
30. Chanth Khad Gharan kuhl Gaharan Bomson
31. Chanth Khad Barah

Balara-walli Kuhl

Mewa

Tt e e e, L ST A e
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32. Seer Khad Jarli Chhamiater Jahu-Khurd Meiwa
kuhl,

33, Seer Khad Kahi-di-kuhi Jahu-Khurd ~do-

34. Seer Khad Sadh-de-Gharat- Jahu Khurd and ~do-
wali kuhl. Jahu-Kalan.

35. Seer Khad Dho-di-kuhl Jahu-Khurd ~la-

36. Seer Khad Dhali kuhi Jahu-Kalan ~do-

37. Seer Khad Belah-di-kuh}  Jahu-Kalan -do-

(R.H.P. dt. 6-1-1979, P. 20-21)
Simla-2, the 27th November, 1978
No. PBW.A, 5-(12)/76.—In exercise of the powers conferred under

section 2(2){4) of the Himachal Pradesh Minor Canals Act, 1976 {Act No. 42
of 1976) the Governor, Himachal.Pradesh,.is pleased to order that the following
Canal which is included in Schedule 11 appended to the aforesaid Act is
transferred to Schedule I with immediate effect.

District: KANGRA
Sr. Nameof  Nameof Names of Tikkas irrigated Mauza
Ne. source of kuhl
the kuhl
1 2 3 4 5
1. Kirpal Chand 1. Aima Bandla
(in Tehsil 2. Sugar -do-
Palampur, 3. Har -do-
District 4. Baghicha Daff Sahib -do-
Kangra). 5. Banghiar Banghiar
6, Khiltru Sidhpur Rani
7. Differ Patt -do-
8. ‘Chowki Khalet
9. Ghoggar Khas Ghuggar
10. Arla Arla
1i. Chancher Raspm
12. Bandghawar ‘Bhadghawar
13. Bhati ‘Bhati
14, Samlena <do-
15. Khbhakheraru -do-
16. Masrena Punner
17, Takker -do-
18. Bagh Dahan
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19. Kakrerh Dahan
20. Salri ~do-
21. Khas Dehan -do-
22. Khaler Bhawarna
23. Gddyara -do-
24. Bhawarna -do-
253. Garnu -do-
26. Ramerh -do-
27. Tlltterh -do-
28. Bart Daroh
29. Gujrehra -do-
30. Smmana -clo-
31. Arth -do-
32. Mahlag Upperli -do-
33.  Mabhlag Buhil ~de-
34.  Mangher Upperli ~do-
35. Mangher Buhli -do-
36. Schol -do-
37. Dukhi -do-
38. Nora Garh Jamula
39. Jamula -do-
40. Changer -do-
41. Gal -do-
42, Takenu ~do-
43, Paled -dg-
44. Loler -do-
45. Dalharkar -do-
46, Khillar -do-
47. Basdi -do-
48. Garhkhas -do-
49, Malker -tdo- -
50. Kaler -do-
5l. Ganderka Bhoda
52. Gadyara -do-
53. Khas Bhoda -do-
J34. Lanjan Muhndi
533. Bagh -do-
56. Khas Muhndi -do-
37. Jagrerh -do-
58. Report ~do-
59, Khajurnu ~do-
60. Lahrn -do-
6l. Nagini -go-
62. Borkar ~do-

(RHP. &. 2011979 . 51y
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Simla-171002, the Gth December, 1978

No. 5-3/76-PWB.—In cxercisc of the powers conlerred under section 2 (2)
{n) of the H.I. Minor Canals Act, 1976 (Act No. 42 of 1976), the Governor,
Himachal Yradesh, is pleased to order that the following canals which were
included in Schedule If vide notification of even number, dated 7-10-1978 are
transferred to Schedule 1 with tmmediate effect:—

§r, No. Name of spurce Nanie of kulil Name of Mohals
irrigated
1. Seobag Malha Scobagh Bilk! kubhi  Seobag Kais
2. Mohal Khad Shamshi Ropa kalil  Shamshi Khokan Ropa

(In Tehsil and District Kula).

(R.H.p. dt, 20.1.1979 p_52)

Simla-2, the 6th December, 1978

No. PBW-A-(5)-9{76.—In cxercise of the powers conferred under section
2 (2} (a) of the Himachal Pradesh Minor Canals Act, 1976 (Act No. 42 of 1976)
ihe Governor, Himachal Pradesh, is pleascd to order that [ollowing Canals
which were included in Schedule I zide notification of even number, dated 2nd
March, 1978 are transferced to Schedule [ with immediate effect:—

Districi:  KANGRA

S1. No.. Name ol source Name of kuhl Names ol Tikkas irrigated
of the kuhl '
1 2 5 4
1. Neogal Khad Dewan Chand Kuhl 1. Sakedi
in 'l'cﬁ_. Palampur, 2. Batarka
Distriet Kangra. 3. Bundla
4. DBagicha daff Sahib
5. Aima
: 6. Ghugar
7. Chowki
8. Khalet
9. Jangher
10, Chudnrard .
i1. Chugan
12. Bashkhed
13. Grolh Khas
14. Gadhiara
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15. Jhalkha

16. Devi
17. Malhered
18. Tasta

19. Har-Licgqani
20, Har-Trambuy
21. Ban-Bhatun
22. "Marhun

23. Suree

Nofe.—1If any village is not included in the above specified villages which
is actualy covered under the kuld, this Notification may be deemed
applicable to that village as well.

(R.H.P.dl 3.2.1979 p.30)

Simla-2. the 6th December, 1978

No. PBW. A, (5)-7/76.—In exercise of the powers conferred under
section 2 {2} (a) of the Himachal Pradesh Minor Canals Act, 1976 (Act No., 42
of 1976) thc Governor,
following Canals which were included in Schedule I vide nolification of even
numhber, dated 7-10-1978 are transferred to Schedule I with  immediate
elfect:—

Disniet;  CGHAMBA

Himachal Pradestt is

pleased to order 1ihat the

Tehsil : CHURAH

Numec of the source

Name of kuhl in
Chamba district

Name ol tikkasfmauza
irrigated

IR

~ o

Bari Nala & Pudan
Nala.
Sarog Nala

Rote Nala
Ichholi Nala
Dudheri Nala

Birwari Khad
Khilgran Nala
Phanget Nala

(R.H. p dt. 27-1-1979, p. 64} -

Bari & Pudan Nala-
ki-Kuhl.
Sarog Nala-ki-Kuhl

Bhalie-ki-Kunhl
Ichholi-ki-Kuhl
Tiirahar-ki-Kuhl

Birwari-ki-Kuhl
Khilgran-ki-Kuhl
angei-ki-Kuhl

Mohal Bari Patwar Circle
Sanopoh,

Moha! Sarog, Patwar
Circle Kihar.

Mohal Bhalie,

Village Ichholi, -

Village Titrahar, Lamogh,
Chandroon.

Mohal Birwari.

Mohal Khilgran.

Mohal Dalota.




44 H.F. CODE (SUFPL.) VOL. IV

Simla-2, the 6ih December, 1978
No. PBW-A (5)-9/76.—In cxercise of the powers conferred under section
2 () () of the Himachal Pradesh Minor Canals Act, 1976 (Act No. 42 of 1976)
the Governor, Himachal Pradesh, is pleased to order that the following Canals
which were included in Schedule IT vide notification of even number, dated
2nd March, 1978 are transferred to Schedule T with immediate effect:—

KANGRA DISTRICT
_Sl. “ﬁame of source of the - Nam-c_oﬁ{uh_l_"m—_N-z;mcs of _ma; o

No. the Kuhl

irrigated

Sakedi

Batarka

Bandla

Har

Kothi

Aima

Bagicha-dafl-
Sahib,

Bogli

Lohna

1. Neogal Khad Bundla Kubl as known
Gran-di-kuht in  Tehsil
Palampur, District Kangra

N O N ]

o w

Note.—If any village is not included in the above specified villages which is
actually covercd under this Kuhl, this notification may be docmed appli-
cable to that village as well.

(R. H, p. dt, 3-2-1979, p. B1)
Simla-2, the 6th December, 1978
No. PBW-A (5)-9/76.—In cxercisc of the powers conferred under section

2 (2 {2) of the Himachal Pradesh Minor Canals Act, 1976 (Act Na. 42 of 1976)

the Govcerntor, 1Timachal Pradesh, is pleased to order that the following Canals

which were included in Schedule 11 side notification of cven number, dated
2nd March, 1978 arc transfcrred to Schedule I with immediate effect:—

KANGRA DISTRICT

Sl Name of source Name of Kuhl Names of Tikkas irrigated
No. af the Kuhl
1 2 3 4
1. Nengal Khad Mian-Di-Kuhl in i. Batarka
Tehal Palampur, 2. Bhundla
District Kangra. 3. Har
4. Tagicha Daff Sahib.
5. Aima
6. Ghugar
7

Chowki
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1 2 3 4
8. Roddi
9, Khalel

1), Bhaitu
1. Kutharu
12, Shalan-badi
13. Shamula
14. Raipur
13. Kathyada
16. Bhadal
17. Arla
18. Kural
19. Garla
Nate.~--I any viltage is not inclnded in the above specified villages which
is actually covered under this kuhi this Notification may be deemed
applicable to that village as well.
(R. H, P, dt. 3-2-1978, p. 81}

Simda-2%, the Gth December, 1978

No. PEW-A (5)-9/76.—1n exercisc of the powers conferred under section
2 (2} (&) of the llimachal Pradesl: Minor Canals Act, 1976 (Act No. 42 of 1976),
the Governor, Himachal Pradesh, is pleased to order that the following Ganals
which were included in Schedule 11 side notification of even number, dated 2nd
March, 1978 are transterred to Schedule I with immcdiate effect:—-

KANGRA DISTRICT

SI.  Name nf source Nameof Kuhl Names of 'T'ik-kgr-rié;e-d -

No. of the Kuhl
. Neogal Khad ~ Dai-di-kulil in Tchsil
Palampur, District
Kangra.

Bataka.
Bundla
Har
Bagicha-datl-Sahib
Aima

Ghugar

Chowki

Ruddi

Khalet

10. Gatla

Il. Mansimbal

12. Boeda.

.‘093.“’?‘5-":5“:”!‘37'\'

Nele.- 11 any village is not included in the above specified villages which
is actpally covercd under this kuhl, this notification may be deemed

applicable to that village as well.
(R. H. P, d. 3-2-1979, P. B1)

—_—— e —
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Stmda-2, the 1268 December, 1978

No. PBW-A (5)-7/76.—{n exercise of the powers conferred under section
2 {2) () of the Himachal Prasdesh Minor Guanals Act, 1976 (Act No. 42 ol 1976)
the Governor, Fimachal Pradesh, is pleased to order that the following canals
which were included in Schedule LI z2ide notilication of cven number dated
’?‘1-9 1978 arc t: mslcncd to hchcduh, [ with irunediate effect:-

Sr No. Name of ource N'tme- of Kuhl " Namc of Molials uugated
1. Baner Khed Kathul Kuhl in 1. Manhhclli
Kangra district. 2, Dadl Uperla.
3, Drang.
4. Tanda.
5. Dheolta,
6. Chellian,
7.  CGherkhola.
8. Barankar.
9. Mahadev.
10. Dheran.

1. .adhran

(R H.P. at. 6.1.1979 p.9}

Sinda-2, the 12th December, 1978
No. PBW-A (5)-9/76 {Kangra).-—In exercise of the powers conferred
under clause (¢} of sub-section {2) of ection 2 of the 1limachal Pradesh Minor
Canals Act, JU70 {Ack Nu 42 of (976) the Governor, Hinachal Pradcesh, is
pleascd to order that the filllowing canals which were included in Schedule 11
side nc titica tiont ol cven number daled 29-9-1978 are transferred (o Schedule 1
with i nmediate vffcvt'—-

St Ne. Name ofsouee  Name of Kellin 'E\'antd. Name of Mobhals 1rr1gdlcd _

district
1. Binwa Khad Charnamati Kuhl in K.asha.
"V'edsid Palampur, District Kotht Wagicha.

1
2
Kangra. 3. Ushehar.
4. Kumsal Cperli.
3. Kunsal Bhuli.
6. Mahal Pati-Katpacha.
7. Bhaloon.
8. Chakol,
9. Naura,
10, Boula.
1i. Langoo.
12, Dlianag.
13, Gadiara Duila.
14. Bahi Khas.

T RHP AL 6-1-1979p%)
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Simla-2, the 12th December, 1978
No. PBW-A (5) (7)/76 {Chamba).—In exercise of the powers conferred
under section 2 (2} {a) ol the Hinachal Pradesh Minor Canals Ac:, 197€
{Act No. 42 of 197G), the Governor, |limachal Pradesh, is pleascd (o orcer tha
the following vanals which were indluded in Schedule If 1ide notification of
even number, dated 29-9-1978 are wransferred s Schiedule [ witl imiaediate

cflfect:—
Sk Narmme of Nameof Kuhlin  Names of Mohals Mauza
Nao. SQUrce Chamba district irrigated
l. Chehli Nala Dadrai Kulll Chehli Dadr;
2. Silagharat Nala Chaminu-Baror Baror Chuning and Baror.,
Kuhl
3. Silagharat Nala Andralu Kuh]l  Baror Andralu,
4, Sach Nala Rumalt Kuhl Sach Rumali
5. Gadadi Nala Obri Nala Sultanpur CbrifSulianpn
6. Sach Nala Upper-Gagan  Sach Garan ;
. Kuhl '
7. Sacha Nala Chambi Kuhl  Sultanpur Chambi
§. Sach Nala Tharote {(Upper Sach Sach and Tharote
Sach Kull).
9. Sach Nala Achla Kuhl Sach Achla
10. Rajpura-Nala Rajpura Kulii  Rajpura Rajpura

(R.ULP. du. 6-1-1979 p, 9-10)
Simla-2, the 12th December, 1978
No. PBW. A-5/76 (Keylong),—In cxcreise of the sowers conferred
under scction 2 (2)(a} of the Ilimachul Pradesh Minor Canals Act, 1976
(Act No. 42 of 1976) , the Governor of Himachal Pradesh , it pleased tc order
that the following canals which were included in Schedule 1T #de notification of
even number, dated 29-9-1978 are transferred to Schedule T with immediate

effect:—

: LAHAUL AND SPITI DISTRICT
S, Name of source  Name of Kuhl Name of Mohals Mauza
No. . ) iripgated o

1. Bhagot Nala Bhagot Nala Rangyo, Baryo, Keylong -

Kuhl. Lingguim. :

2. Ropsang Nal Kubl Ropsang  Jagla Goudhis

. Nal. . .

3. Muling Nal Lahar Kuhl Mubng Goshal

4, Kakii Nal Kakti Nal Kuhl Gpshal Goshal.

5. Mauling Nal Galingza Kuhl

o (Kharnal) Muling Goshal
6. Udgos Nal Udgos Kuhl Udgos Miyarnala

(R-P.H. dl. 6.L.1979, p.10)
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Simla-2, the 12th December, 1978

No. PW.A (5)-7/76 {(Chamba).—In cxercisc of the powers conferred
under section 2 {2) (a} of 1the Himachal Prodesh Miner Canals Act, 1976
(Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleased to order
that the Jollowing canals which were included in Schedule I vide notification
of even number, dated 29-9-1978 are transferred to Schedule 1 with immediate
effect:—

Name of Tikkas Mauza

Chamba district irrigated
1. Mchia Khad Mehla Kuld — Mehla.
2. Chhecie Nala Chari Kuhl — Chari.
3. Mathala B.Q, Bala Bharari Kuhl — Mangla,
4. Kathie Nala Bhalka Pryungle — Pryungle.
5. Bhuja Nala Bhuja Kuhi — Bhuja.
6. Bedhali Thred Kurhan Kuhl — Kurhan,
Nala.
7. Maroiha Nala Marotha Kuhl — Marotha.
g, Sandhoo Nala Sandhoo Kulil —_ Sandhoo.
8. Salvie Nala Salvie Kuhl —_— Uteep.
10. Bladian Nala Bhadian Kubl — Bhadian,

(RM.P. dt. 13-1-1979, 30.31)

Simla-2, the 12th December, 1978

No. PBW-A.5 (7)/76 (Chamba).—In exercise of the powers conferred
under section 2 (2) (¢) of the Himachal Pradesh Miner Canals Act, 1976
(Act No. 42 of 1976}, the Governor, Himachal Pradesh, is pleased to order
that the following canals which were included in Schedule 11 sidz notification
of even number, dated 29-2-1978 are transferred to Schedule I witl immediate

_ effect:—

_ 8. Name of source Mauza
No. Chamba district irrigated
L 2 3 4 5

1. Nanikhad Nala Seri Kuhl Ganor Anglot, Tikkri and Bedal.
Bedal Dharmod.

2. Nanikhad Nala Bedal Kuhl ‘lapru, Ganod, Nanikhud; Tik-
Katli and Bedal. kri and Bedal.

3. Chanal Khud Sarogo Kuhl — Saroga.

4. (hanal Khud Mandrala Kuhl — Chhalara,

5. (Chanal Khud Sasani Kuhi — Sihunta.

Nane of Kuhl in  Name of likkas

J R R S,
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6. AmbuNala Kandai-Minoo  Kandle Minoo Kandai-Minoo
Kendoi. andd Sameluy, and Samelu.
7. Sandrar Nala Sambu Kuhi — Samelu.
8. Chakki Khad Siuni Kull Bailla Siuni and  Manchta and
Khad. Siun:.
9. Rupned Khud Sasan Kuthan  Kuthan and Sasan Manhuta.
10. Klipti Khud. Pakka Danga Hazsli Hatli.
Kuhl
11. Chendretta Khud Badla Kuhl -_— Hatli,
12. Chubra Xhud Balana Kuhl Balana Balana,
153. Brahal Khud Thulel Kuhl Thulel Thulel
14, Khoali Khud Kathala Kuhl Kathala Kathala.
15. Basolda Khud Dhulara Mgtla  Dhulara Dhulara and
Kuhl Mehretra.
16. Basolda Khud Basolda Kuhl — Basolda.
17. Chhenala Kalaphat Kuh!  Kalaphat Kalaphat.
1. Sanerh Khud Sanerh Kuhl Sherpuf Sherpur.
19, Chaniar Khud ~ Chaniar Kuhl  Sherpur Sherpur.
20. Nada Nala Matiana Kuhl  Bathri Bathri.
21, Devi Dehra Khud Devi Dehra Goli Goli.
" Kuhl ’
22, Banikhet Nala Samliata Kvhl — Badaru and
Samliata.
23. Panjpula Khud  Kunah Kuhl  Lohali Batten arca Lohali at Barera.
. : and Tritha. and Tritha.
24, Kahlam Khud Banet Kuhl Banet * Banet.
(R.P.H, dt. 13-1-1979 p. 31)
SCHEDULE 1II
SI. Name of Scheme o Tehsil
Na. ’
1 2 3
1, S8zivina Kuhl in G.P. Bakan Chamba
2. Gajouion Kullin G.P, Mangla -do-
3. Kuranl Kull in G.P, Jangi -do-
4. Bhaden Kuhl in G.P. Bhadion -do-
5. Sandon Kuhlin G.P. Utcep ~-do-
B. -do-

Kalsuin Kuhl in G.P. Jangi
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7. Mehla Kulil in G.P. Mchla
8. Chaminu Kuhl
9. Avdralu Kuhl
10. Salvion Kubl in G.P. Uteep
1t. Kandla Kuhl
KINNAUR DISTRICT
1. Tangling
2. Yangiangling
3. Godowring
4. Barrang
5. Annaodam
6. Roghi
7. Dakhein village Roghi
8. Yallangid
9. Chaka Khad in village Yorrangi
10. Chamarchalodan in village Chini
11, Runkotya
12, Majarang in village Roghi
13, Rankulang
14, Majangin village Ching
15. Banangati
16. Bagicheng
17. Kashimir Khawangi
18. Duni Barellangi
19. From house of Markarjit to old H.T. Road
20. Rakchham
21. Chir Chir
22. Khargula
23. Khawantali Chhitkul
24, BSangla
25. Naste in village Boning Saring
26. Adminishresh
27. Datkua Batseri
28. Dadarti in village Barua
28. Kokche
30. Beda
31. Chansu Hunsndan
32, Gofo
33. Nira
34, Ynulio
35, Urni

Chamba
-do-
-do-
-do-

-do-

TR b ek oo b et LT TR
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2 3
SOLAN DISTRICT

1. Baura Kital Kiar Kuhl - Arki
2, Majiar-i-Kuhl . -clo-
3. Kayar Samblati .. -do-
4, Chamyal Kuhl .. -da-
5, Kalja .. -do-
6. Jarol Kuhi . -do-
7. Jhakauli Kuhl .. -do-
8. Khokdi Kuhl . -da-
9. Kirlanpur Knhl - -do-
10. Kiru Sacharel Kulhl .. -da-
11, Dadal Kuhl . -do-
12. Patta Kuh!" . ~do-
13. Kohier Kuhl - -do-
14, Karlana Kuhl .. -do-
13. Rampur Kuhl .. -do-
Ranaun Kuhl .. Solan

KULU DISTRICT

. Bably Nala Kuhl . . Mapali

. Jalasri Kuhi .. -do-
Ungli Kuhl . -do-
Cherar Kulil .. ~do-
Bayholi Kuhl ‘. -do-
Domi Kuhl .. -do-
Shim Kuhl .. -qo-
Dawara Kuhl . ~do-
Bart Kuhl . -do-
Baragarh Kuh! .. ~do-
Nakong Nala Kuhl .. -do-
Baran Kuht - ~do-
Chaial Kuhl .. -do-
Nardor Nala Kuh! .. -do-
Mari Sari Kuhl .. -do-
Seesa Kuhl .. -do-
Kanauli Kuhl .. -dog-
Bansai Kuhl .. -do-
Goni Kuhl Ve Hathenagar
Chaki Kuhl .. -do-
Bkhnad Kuhl .. -do-
Haripur Kuhl . -do-

Kanhoi Nala Kuhl .. -do-
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24. Jagat Sukh Kuhl Haihenagar
25. Saranu Kuhl ~do-
26. Darnu Kuhl -do-
27. Pananou Kull ~do-
28. Alaani Kuhl -do-
29. Lara Kuhl Hathenagar and
Left Bank o! Kulu,
30. Nanstala Kuhl -do-
31. .Khanor Kuhl - -do-
32. .Thakur Kuhi ~do-
33. .Barain Kuht -do-
34¢. Mangh Kuhl ~do-
35, Kisa Nalari Kuh! ~do-
36. _.Sadabage Kuhl ., ~do-
. LAHAUL AND SPITI DISTRICT
1. Bagpo Kuhi Lahaul
2. Tandan Kuhl -do-
3. Gamang Kuhl -do-
4. Cheche Knhl ~do-
5. Uthi Xuyhl . =do-
6. Thuri Kuhl " «do-
7. Uthi Cisi Kuh! -do-
8. M'Ul:hi Kuhl -do-
9. Unti Kuhl -do-
10. Satinala ~do-
11. Thakti Makti Kuhl . -do-
12. Mangnu Nala  -do-
13, Thanbharti Kuhl ., -do-
14. Biling Nala " -do-
15. Geuir Kuhi  ~do- .
16. . Char Kuhl -do-
17. Samoor Kukhl _ ~do-.
18. Chakway Kuhl ) " -do-
19. Gayar Bhurti Kuhl " -do-
20. Chaiylika Kuhl . -do-
21. Pyaso Kuhl -do-
22 Chulu-Chi-Kayleg Kuhl " -do-
23. Tholgaya Kuhl Coedoe .
24, Chakarechl Kuhl . edo-
25. Jheora Kuhi " .-do-
26. Phorsathi Kuhl " -do-
27. Bhurthi Kuhl -do-
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28,
29,
30.
31.
32.
33.
34,
34.
36.
37.
38,
39.
0.
41,
42,
43,
44,
43,
46.
47,
48. .
49.
5,
51.
52.
53.
34,
55.
56.
57.
38.
54,
60.
61.
62.
63.
64,
63,
66.
67.
68,
69,

Dahergarh Nal Kuhl
Kangnala Kull
Gatu Kuhl

Tharota Nala
Maling Dal Kuhl
Goao Dal Kuhl
Gawad-Dal Kuhl
Minigarh Kuhl
Moon Mala Kuhl
Bhagota Mala Kuhl
Garti Kuhl

Garanji Kuhl
Lagdoname

Ragwaynal Judunal Kuhl
Judunal Nala Makhal Nal Kubl

Muling Kuhl
Rubar Xull
Dhara Kuhl
Musgrah Kuhl
Roug-ling Nala
Ralam Kuhl
‘Kharnala Kuhl
Bol Bhurthi Kuhl
Wukar Bhurthi Xuhl
Thorang Kuhl
Raken Kuhl
Batra Kuht
Saker Kuhl
Jagal Kuhl
Margoda Kuhi
Nago Lompa Kuhl
Nopi Basari Kuhl
Lomapa Kuhl
Kadi Kuhl
Bharogi Kuhl
Yong Jor Kuh]
‘Gatay Kuhl

- Gaowni Kuhl

Phariguraji Kuhl
Kul Growni Kuhl

_ Khainal Kuhl

Soornal Kuhl

Lahaul
«do-
-do-
-do-
-do-
-do- .
-do-
do-
-fdo-
-do-
_do-—
-do-
-do-
-do-
-A0-
-do-
-do-
~dg-
-do-
-do-
~do-
~do-
-do—
_do‘
-do- |
-do-
do-
-do-
-do-
-do_
-do_
-do-
-dn-
-do- |
~do-
-do- .
-do- -
-do-
-do-
~do-
-do-
“do-
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0.
71
2.
73.
it
75.
76.
77.
78.
79.
80.

Bi.

82.
a3.
84
83.

86.

87.
B8.
83.
90.
91.
92.
93.
94,
95.
96.

97.

98.
99,
100.
101.

102,

103.
104.

103,

106.
107,
108.

Chaling Kuhl
Sacanal Kuhi
Roway Nal
Chono Kuhl
Gang Tokwyow
Lapu Lawa Kuhl
Tokevow Kuhl
Lakhu Kuhl
Magri Kuhl
Parnu Pagh Kuhl
Fellow Kuhl
Frabhu Kuh)
Chobi Mungu Kuhl
Lato Kuhl
Parging Kuh]
Chubu Kuhl
Chabo Kuh)
TLogyauro Kubl
Chobi Kuhl
Chobi Chura Kubl
Kata Kuhl

Moeli Kuhl
Palgate Kuhl
Gangchur Kuhl
Hafte Chura Kuhl
Jajugway Burg Kuhl
Aurangach Kuhl
Lopa Kuhl
Prabhoba Kuld
Chabu Kuhl
Palachay Kuhi
Kulizg Kuhl
Gharu Kuhl
Thaga Kuhl
Tckpo Kuhl
Chobo Kuhl
Tarpal Kuhl
Kargefa Kuhl
Reju Kuhl

Bandla XKuhl

Dewan Chand Kuhi

KANGRA DISTRICT

3

Lahaul
-dn-
-do-
-de-
Spiti
-gn-
-do-
-do-
-Lo-
-da-
-do-,
-do-
-do-.
-do-
-do-
~-do-
o
o=
-do-
-do-
do-
-do-
~do-
-da-
~dn-
-do-
-do-
-do-
-do-
-do-
«do-
-do-
-do-
-do-
-d0-
-da-
-da-
-do.
-flo-

Palampur

-do-

S — ———
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|

2 3
Mian-Di-Kuhl Palampur
Dai-di-Kuhl -do-
Kasmal Kuh] -do-
Kirpal Chand Kuhl .. -do-

AMENDMENT OF SCHEDULE 1f OF THE ACT

Simla-2, the 29th Sej;fembcr 1978

No. PBW-A (7)/76.—In exercise of the powers conferred under clause (a)
of sub-section (2} of section 2 of the Himachal Pradesh Minor Canals Act,
1976 (Act No. 42 of 1976) the Governor, Himachal Pradesh is pleased 1o order
that the canals shown in the schedule attached herewith are included in
Schedule IT of the aforesaid Act with immediate cffect.

SCHEDULE

Disidct: CHAMBA

8. Name ofsource Name of Kuhl Name of Tikkas Mauza -
Na. Irrigated
'[1. Chechli Nala Dadril Kuhl Chchli Dadri.
2. Silagharat Nala ChaminuBaror Kuhl Baror Chamina & Baror-
3. -do- Andralu Kuht Baror =~ Andralu.
4. Sach Nala Rumali Kuhl Sach Rumali.
3. (adadi Nala Obri Nala Sultanpur  Oberi Sultanpur
6. Sach Nala Uper-Gugan Sach Gugan.
Kuhl.
7. -do- Chambi Kuhl Sultanpur  Chambi.
8 -do- Tharote (Upp- Sach Sach & Tharota
er-Sach Kuhl).
9, -do- Achla Kyhl Sach “Achla.
10. Rajpura Nala  Rajpura Kuhl Rajpura Rajpura.]

(R.H.P date 28-10-1978" 1174)

1. Trapsferted to schedule 1 vide Not. No. PBWA(5) 7/76 (Chamba) dated 12-12-1978
Published ln R.H.P dated 6-1-1979, p 9--10.

Tt LRy
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Simia-2, the 20th Seplember, 1978
No. PBW-A (5) 3/76. --In excrcise of the powers conferred under clause
(6} of sub-section (2) of scetion 2 of the Himachal Pradesh Minor Canals
Act, 1976 (Act No. 42 of 1976) the Governor, Himachal Pradesh is pleased to
order that the canals shawq in the Schedule attached herewith are included
in Schedule I1 of the aforesaid Actwith immediate effect,

SCHEDULE
District: KULU

Sl. Name of source Name of Kuhl Name of Mohals Mauza
No. - - irrigated
1. Bhagot Nallah Bhagot Nalla Rangyo, Batryo Ling- Kolang.
' Kuhl. quim, Sumdo.
2. Ropsang Nal Kuht Ropsang Jagla Gondhla.
- Nal. .
3. Muling Nal Lahar Kuhl Muling Goshal,
4, Kakti Nal Kakti Nal Goshal Goshal.
Kuhl.
5. Muling Nal Galmgza Kuht \Iulmg Goshal,
{Khar-nal).
6. Udgos Nala Udgos.Kuhl  Udgos Miyarnala.]

44
(R.H.P, dt. 28-10-1978, p. 1179)
]. Transferred to Schedule Uvide Nat. No. PBW-A-5/76 (Keylong) dated 12-12-1978,
publishedn in R.H.P. dt. 6-1-1979, p. L0

Stmia-2, the 29th September, 1978

No. PBW-A (5) 9/75.—In cxercise of the powers conferred under clause
{a) of sub-section {2) of section 2 of the Himachal Pradesh Minor Canals
Act, 1976 (Act No. 42 of 1976) the Governor of Himachal Pradesh, is pleased
to order that the canals shawn in the Schedule attached herewith are included
in Schedule IT of the aforesaid Act with immediate effect.

SCHEDULE.
District: KANGRA

8. No. Name of source Nameof Kuhl ~*  Name of Mohals irrigated
1 2 " 3 Tl 4
1[l. Baner Khad Kathul Kuhl . -, 1, \Ianhcth

2. DaDadh Uperla.

1. Transferred to Schedulc. I wde Not No PB\\{-A (5 ?}76 a1212 1978. pubhshcd in.
R.P.H. dt. 6-1-1979,p.9.
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1 2 3 4

|

Drang.
Tanda.
Dheolta.
Chellian.
Cherkhola,
Darankar.
Mahadev.
Dheran.
Dadhran.)

2R

—
==t

(R.H.P. dt 28-10-1978, p. 1179}
Stmia-2, the 29th September, 1978

Na. PBW-A (5) 9/76.—1n cxercise of the powers conferred under clause
{@) of sub-scction (2) of section 2 of the Himachal Pradesh Mivor Canals
Act, 1976 (Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleased to
order that the canals shown in the schedule attached herewith are included
in Schedule IT of the aforesaid Act with immediate effect.

SCHEDULE
District: KANGRA

8. No. Namc of souree Name of Kuhl  Names of Mohals irrigated

Kasba.
Kothi-Wagicha.
Ustehar,
IKunsal Uperli
Kunsal Bhuli.
-Mahal Patt-
Katoacha.

7. Bhaloon.

8. Chakol.

9. Naura.

10. Bouli.

11. Langoo.
12. Dhanag.
13. - Gadiara Buiia.
14. Bahi Khas.]

. BinwaKhad. Charnamati Kubl in
Teh. Palampur, Distt.
Kangra.

D o0 0

(R-ILP. dt 28-10-1978,p. 1179)
1, Transferred to Schedule T vide Not, No, PBW-A (5)9/76 dated [2-12-1975, published
in R.H.P. dt, 6.1.1979, p. 9.
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Stmla-2, the 29t/ Seprember, 1978

No. PBW-A-(5) 7{76.—In excrcisc of the pawers conferred under clause
{a)} of sub-section (2) of scction 2 of the Himachal Pradesh Minor Canals
Act, 1976 (Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleascd -
1o order that the Canals shown in the schedule attached herewith are Included
in Schedule 1T of the aforsaid Act with inunediate effect,

SCHEDULE
District: CHAMBA
" §.No. Nameofsource  Name of Kuh Name of Tikkas, Mauza
irrigated
1. Mehla Khud Mechla Kuhl —_ Mehla.
2. Chhoie MNala Chan Kuhl —_ Chari,
3. Moethala B.Q. Nala. Bharari Kuhl —  Mangla.
4, Kathic Nala Bhatka Pryungle — Pryungle.
5. Bbuja Nala Bhnja Kull —  Dhuja
f. Bedhali thred Nala, Kurban Kull — Kurhan
7. Marotha Nala Marotha Kuhl —— Marotha.
8. Sanchoo Nala Sandhoo Kuhl — Sandhoo,
9. Salvie Nala Salvie Kuh! _— Uteep.
10. Bhadian Nala Bhadian Kuhl — Bhadian.]

(R.ELP. dt. 28-10-1978, p. 1179)

1, Transferred ta Schedule I vide Mot No. P A{3)7/76 {Chamin) di. 1 2-12-1978, publish- '
edint R.H.P. dt. 13-1-1979 p. 30-31.

Simla-2, the 29tk September, 1978

No. PBW-A (5) 7/76.—In cxercise of the powers conferred under
clause (&) of sub-section (2) of section 2 of the Himachal Pradesh Minor
Canals Act, 1976 (Act No. 42 of 1976} the Governor, Himachal Pradesh, is
pleased to order that the camals shown in the Schedule attached herewith
are included in Schedule 11 of the aforesaid Act with immediate effect,

SCITEDULE
Districe: CGHAMBA

Si Name of source Name of Kuhl Names of Tikka Mauza
No, irrigated
1 2 3 4 5
1. Nalni Khad Nala Seri Kuhl Ganor, Anglot Tikkri & Bedal.
Bedal Dharmad
9. Naini Khad Nala Bedal Kuhl Vapru, Ganod, NaniKhud, v

Katli & Bedal. Tikri & Bedal.

1. Transferred to Schedule I vide Not, No, PBWA-5 (776 {Chamba) dt 12-12-1978
Tublished in R.H.P, dt, 13-3.1979, p», 31,
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14.
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16.
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3 4

3

Chanal Khud
~do-
-da-

Ambu Nala

Sandrar Nala

Chakki Khad
Rupned Khad
Kiroti Khud

Chandretta Khud
Chubra Klud
Brahal Khud
Khoali Khud
Basolda Khud

Basolda Khud
Chonala

Sancrh Khud
Chaniar Khud
Nada Nala

Devi Dehira Khud

Banikhet Nala

Panjpula Khud

Kalam Khud

Sarogo Kuhl --
Mandrala Kuhl —

Sasan Kuhl —

Kandai-Minoo Kandie Minoo

Kuhl & Samelu.
Sambu Kuhl —
Siuni Kuhl Dailla, Stuni
and Khad.
Sasan Kuthan Kuthan and
Kuhl, Sasan.
P'akka Danga Hatli
Kuhl.
Bandla Kulhl —
Balana Kuhl  Balana
‘l'hulel Kuhl  “Thulel
Kathala Kuhl Kathala

Dhulara Motla IDhulara
Kuhl.

Basolda Kuhl —
Kalaphat Kuhl Kalaphat
Sanerh Kuhl  Sherpur
Chaniar Kuhl Sherpur
Matiana Kuhl Bathri
Devt Dehra Goli
Kuhl.

Samliata Kuhl —

Kunah Kuhl

Tritha.

Banct Kuhl Banct

Saroga.
Chhalara,
Sihunta.
Kandil, Minoo
and Samela.
Samelu.
Manohta and
Siuni.
Manhuta.

Hatl.

Hatli.
Balana.
Thulel.
Kathala.
Dhulara and
Moehretra,
Basolda.
Kalaphat.
Sherpur,
Sherpur
Bhatri.
Goli.

Baderu and
Samliata.

Lohali, Batten, Lohali at Barcra
Barcra and

and Tritha.

Banet.

(R.H.P. d1. 28-10-1978 p, 1180)

Simla-2, the 6th October, 1978

No. PBW (3) 4177 (HMR).—-In excrcise of the powers conferred under

clause (a) of sub-section (2} of section 2 ol the Himachal Pradesh Minor Canals
Act, 1976 (Act No. 42 of 1976}, the Governor of Himachal Pradesh, is pleased
to order that the canals shown in the Schedule are included in Schedule i1
of the aforesaid Act with immediate effect.
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SCHEDULE

Districe:  HAMIRPUR Development  Block: BHORAN]

Mauza

Sl. Name of source Name of Kulil Name of Tikka
No. irrigated
1 2 3 4 )
Ii. Nalla Bahli Kuhl-I Garshar Mewa
2. Nalla Bahiu Kuhl-II -do- ~-do-
5. Nalla Barthu Kuhl Kakkar -dao-
4. Nalla Dyungali Kubil Kakkar -do-
5. Lindi Khad Saran-di-Kuhl Hanoh -dp- T oiT Al
6. Nalla Khavingan-Kuhl  Kbaringan -do-
7. Lindi Khad Phaglot Kuhl Phaglot -do-
8. Sannhel Khud Mundkhar-Gainda Mundkhar Mehlta
Kuhl. Gainda.
9. Khad Mundkhar-Tulsi- Mundkhar- -do-
Kuhl. Tulsz.
10. Seer Khad Gudwin-Kvh] Gudwin Mewa
(Upper).
11. Seer Khad Neri Kuhl Bhukkar -do-
12, Chhanth Khad Jandropa Kuhl Bhalwani -do-
13. Naroh Nalla Naroh Kuhl Naroch -do-
14. WNalla Tikkri Bhajla Kuhl Bhajla -do-
13. Tikkri Nalla Ghumarwin Kuhl  Ghumarwin -do-
16. Khad Ghuaun Euhl Badehar -do-
17. Chainth Khad Jarli Kuhl No. 1 Badehar -do-
18. Chhanth Khad Jarli Kuhl No. 2 Radchar -do-
19. Chhanth Khad Pahli-Ropari Kuhl Ropari -do-
20. Chhanth Klwd Pahli Kuh! Pahli -do-
21, Nalla Bahlu Kuhl Dhamrot -do-
22. Khad Badehra-Kuht Jol (Dhamrol) ~do-
23. Nalla Sainc-ka-Chowk Yahanwin -do-
Kauhl.
24. Chanth Khad Chuhly Kuhl Dhamrol ~clo-
25, Chanth Khad Kachiali Kuhl Dhamrol -da-
26. Nala Ballu Kuhl Jol and Kotah ~-da-
27. Chanth Khad Karluhi Kuh! Dhamniral -do-
28. Nalla Ballu Kuhl BRallu Mehlta - T 00 e LTS
29. Chhanth Khad Kansi-ke-Gharat Chamboh Mewa
wal Kuhl
). Traosferred to Schedule I vide Not. No. PWB-(5) 41)77 (HMR) dt. 23-11-1978

published in R.H.P. dt, 6-1-1979, p. 20-21.
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1 2 3 4 5
30. Chanth Khad Gharan Kuhi Gaharan Bomson
31. Chanth Khad Balara wali Kuhl  Baroh Mewa
32, Sca Khad Jarli-Chhamiater  Jahu Khurd -do-

Kuht
33, Secr Khad Kzhi-di-Kuhl Jabhu Khurd -do-
34, Scor Khad Sadh-de-Gharat-  Jahu Khurd and -da-
wali Kuhl. Jahu Kalan.
35. Seer Khad Dho-di-Kuhl Jalhu Khurd -do-
36. Seer Khad Dhali Kuhkl Jahu Kalan -do-
37. Seer Khad Belah-di-Kuhl Jabu Kalan ~clo-]

(R.HLP, dt. 28-10-1978 p. 1180-1181)
Sanla-2, the 7th Octaber, 1978

No. PBW-A (5) 7/76.—TIn cxurcise of the powers conferred under clanse
{a} of sub=section (2} of section 2 of the Himachai Pradesh Minor Canals
Act, 1976 {Act Nu. 42 of 1976), the Governor, Himacha!l Pradesh. is pleased
10 order that the canals shown in the Schedule are included in Schedule 1T
of the aforesaid Act with immediate &ffect.

SCHEDULE
SL. Name of the source Name of Kuzhl in Name of Tikkaf
No. in Chamba distriet Manza irrigated

N

1. Bari Nala and Pudan Bari & Pudan  Mohal Bari Patwar

Nala. Nala-ki-Kufl. Circle Sancoh.

2. Sarog Nala Sarog Nala-ki-kuhl  Mohal Sarog, Patwar
Circle Kihar.

3. RotcNala Bhalie-ki-kuhl Mohal Bhalie.

4. Ichholi Nala Ichholi-ki-kuhi Village Ichholi.

5. Dudheri Nala Titrahar-ki-kuhl Village Titraliar,
Lamogh, Chandroon,

6. Birwari Khad Birwari-ki-kul Mobai Birwari,

7. Kbhilgran Nala Khilgran-ki-kulil Mohal Khilgran.

8. TPhangei Nala Phangei-ki-kuhl Aohal Dalota.|

(In Tehsil Churah, District Chamba).

(R.H.P. dt, 11-11-1978, p. 1186}

L. Transferced Lo Schedule I vide Not. No. PBWA(5)-3/76 di. 6.12-1978, published in
R.H.P. di 27-1-79, p, 64.
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Studa-2, the Tth Qclober, 1978

No. PWE-A (5) 9/76.—In excrcise of the powers conicrred under clausc
{(#) of sub-secuen (2) of scction 2 of the Hitnachal Pracdesh Minor Canals Act,
1976 (Aet No. 42 of 1976) the Governogr, Himachal Pradesh, s pleuscd to
crder that the canals shown in the Schedule are included in Schedule 11 of
the aloresatd Act with immediate effect.

SCHLEDULE
Si. Nn.  Name of source Name of Kuhl Name of Mohals rrigated
i ) 3 4
. fcobag Mutha Scobag Biltal Kuhl. Scobag, Kais
2, Muohal Khac Shamshi- Shamshi- Khokan.
Ropa Kuil. Ropa]

(in Tehsil and District Kulu).

(R.H.F, dt 111 (=178, p. 1286)
Sinda-2, the 12t December, 1978

Ne. PBW-A {3) 7/76.— In excrrise of the powers conferred under clause
() of sub-scction (2) of scetion 2 of the Tlimachal Pradesh Minor Canals
Acty 1876 (Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleased
te orde - Lhat the canal shown in the Schedule is included 1n Schedule 11 of the
aluresaid Acl wutlh bnmediate cifect.

SCHEDULE
Sr, Nanie ol source of the Nameof Kuhi  Name of tikkas irrigated
Ne. kuhl
1 2 3 4
1. Neogal Khad Sangar Chand Kuhl [.  AMenhja Bulda.
2. Kathiara.
3. Salan.
4. Samula,
3. Batara.
6. Jasun.
7. Majhakra.
8. Kasha.
9. Kakrch.

1. Transferrcd to Schedule I vide Not.No. 3-376-FWB dt. 6-12-1978, published in R.H.P,
di. 20. 1, 1979, p. §2

--------------
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10. Gaila Sarckari.
11. DPantchar.

12. DPati.
13. Nanaon.
14, Maie,

I5. luayheta.
16. Radia.
17.  Bhedi.
18. IKarot.
19. Rakkar.
20. Madup.

(R.HLP. dt. 6-1-197,9 p. 8.)
Stmia-2, the |2h December, 1978

No. PBW-A (5)-7/76.—[n excrcisc of the powers conferred unde- clanse
(a) of sub-section (2) of section 2 of the Himachal Pradesh Miner Canals Act,
1976 {Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleased to
order that the canal shown in the Schedule is included in Schedule 1L of the
aforesaid Act with immediate cflect.

SCHEDULL
Sr. Name of source Name of Kuhl Name of ‘likkas
No. of the Kuhl rrigated
1 2 3 4
}. Neogal Khad Patnol Kuhl 1. ‘Chimbalhar,
2. Mar.
3. Barthu.
4, Beher, :
5. Menjha Buhla.
6. Arla.
7. Sidhpur Sarkari
Khas.
- . .o 8. DMAflactu. -

9, Swnula Khas
10. Salan Badi.
I'l. Salan Chhoti,
12. Katharu.

13. Bararal.

14, Jasun.

15. Raipur Khas.
16. Kasba.
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1 2 3 4

17. Lartrah.

18. Mashekra.

19. Garla Sarkari.
20. Chagabar,

21. Chowki.
22. Balla.
23. Kakrain.

24, Pantchar.

Hote.—1If any village is not included in the above specified villages which
is actually covered under this kuhl this notification may be
decemed applicable to that village as weil,

(RHP., dt. 6-1-1979, p. 89

Simle-171002, the 19th December, 1978
No. PW.-B-(5)-9/76 (Kulu).—In exercise of the powers conferred under
clause (@) of sub-section (2} of section 2 of the Himachal Pradesh Minor Canals
Act, 1976 (Act No. 42 of 1976), the Governor, Himchal Pradesh, is pleased
to order that the canals shown in the Schedule are included in Schedule II
of the aforesaid Act with immediate effect:—

District: KULU Tehsil: KULU
S.No. Name of sourcc Name of the Name of Tikka Mauvza
of the kuhl Kuhl irrigated
1. Dhaki Nala Keishi Kuhl Nagar Nagar
2. Dhaki Nala Badogi Kuhl Nagar Nagar
3. Dhaki Nala Ladagi Kuhl Nagar Nagar

(RHP, dt. 20-1-1979, p. 52)

Simla:-171002, the 164 February, 1979

No. PW-B-6 (4) 1/79 {Kangra).—In cxercise of the powers conferred
under clause {a) of sub-section (2} of section 2 of the Himachal Pradesh Minor
Canals Act, 1976 {Act No. 42 of 1976)the Governor, Flimachal Pradesh, is
pleased to order that the canal shown in the Schedule given below is included
in Schedule IT of the aforesaid Act with immediate effect,
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SCHEDULE
District:  KANGRA Tehsil;: PALAMPUR
8 No.  Namne of the source Name of kuhl Name ol T'ikkas irvigated
L Neogal Khad Ghughrul Kuhl l. Har.

2. [alf Sahib.
3. Glughar.
4, Tandan

Note.—H any village s not included in the above specificd villlages which
is actually covered under this kuhl, this notification may, be
deemed to have been made applicable (o that village as well.

(RHP qt. 9-6-1979, p, 413)

Simla-2, the 248h February, 1979

No. PW-B (5) 41/77-IL (HMR),—In exercise of the powers conferred
under clause {a) of sub-section (2) of section 2 of the Himachal Pradesh: Minor
Canals Act, 1976 (Act No, 42 of 1976) the Governor, Himachat Pradesh, is
pleased to order that the cauals shown in the schedule are included in Scheduli: 1
of the sail Act with immediate effect:—

SCHEDULE

Distrier:  HAMIRPUR Biock: NADAUN
8L Name of the soucce  Name of Kuhl Name of Tikkas Mauza
No. irrigated

1. Nalla Sadoh Sadoh Kashmir. * )

2., Khad Kashmir Kashmir Kashmir.

3. Bauli Mansai Mansai Kashmir,.. .

4, Man Khad Phahal Phahal Phalial

5. Man Khad Palasi Palasi Phahal

6. Khad Larha, Hatli, Larha, Hatl: Galore

Nukhel Kuhl. Nukhel.
7. Bauli Kaloor. (Kohla) Kaloor Kohla,
8. Nalla Rakkar-Bharmou Rakkar and Jalari
o . Kubl. ‘Bharmoti. o -
9, Nalla Kallar Kuhl Kallar Jalari,

~ (RHPdt. 30-6-4979, p. 541)
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Simla-2, the 13tk June, 1979

No. PW-5(3) 1/79.—In exercise of the powers conferred under clause (4}
of sub-section {2) ol section 2 of the Himachal Pradesh Minor Canals Act,
1976 (Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleased to
order that the canal shown in the Schedule given below is included in
Schedule II of the aforesaid Act with immediate effect:

SCHEDULE
Distriet: SIMLA Tehsil: JUBBAL
"8l Name of the saurce  Name of Knht  Name of Tikkas  Mauza
No. irrigated
"1. Parhat Chack  Parhat Chack  Khasra No. | to Parhat ncar
Hatkati. Hatkott. 148, Measuring Haikoti.

_ about 105 bighas.

T (RHP 1. 28-7-1979, n. 7331
NOTIFICATIONS AND RULES
UNDER

THE HIMAGHAL PRADESH MINOR CANALS ACT, 1976
PUBLIC WORKS- DEPARTMENT

NOTIFICATIONS

APPOINTMENTS AND DELEGATIONS
Simla-2, the Sth Faniary, 1979
Neo. 4-4/69-PW(B).—In cxercisc of the powers vested in him under
clause {iff) of scction 3 of tlic Himachal Pradesh Minor Canals Act, 1976
(Act No. 42 of 1976) the Governor, Himachal Pradesh, is pleased to: authorise
all the Executive Engincers (Irrigation and Public Health) of Himachal Pradesh
Public Works Department to cxercise within the territorial jurisdiction. all
the powers exercisable by the Coltlector under seotions 4 to 14, 21 to: 27, 29-

to 31, 37, 43 to 47, 52 and 56, with immediate-effect.
(R.H:P: dt. 1722-1979, p. 118):

ASSUMPTION OF CONTROL OR MANAGEMENT OR BOTH OF
CANALS. UNDER SECTION 34

Simla, th: 2nd March, 1978

No. PBW. A (5) 9/76.—Whereas 6 Panchayuts namely Mahroon, Drob;
Ghugar, Bundla, Baskher and Khalet in Tehsil Palampur, District Kangra
where land is irrigated by kuhl known as ‘Dewan Chand kuhl’ details of which-
are given in the annexure to this notification have given consent for assumption.
of the Control and Management of the aforesaid-Ruhliby the State of Himachal

Pradesh.
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And, whereas, the aforcsaid kuhl exists on Shamlat/Government lands
and no individual is the owner of the said kukl.

Now, therefore, the Governor of Himachal Pradesh by virtue of powers
conlerred under clause (@) of sub-section (1) of section 34 of the Himachal
Pradesh Minor Canalks Act, 1976, aysumes the Control and Management of the
aforesaid kuhl with immediate cffect.

ANNEXURE
S. Name of source Name of Kuhl Names of Tikkas irrigated
No. of the kuhl
1. Neogal Khad Newan Dhand Kuhlin 1. Sakedi.
Tehsil Palampur, 2. Batarka.
District Kangra. 3. Bundla.
4. Bagicha Dall Sahib.
5. Aima.
6. Ghugar.
7. Chowk.
8. Kbhalet.

9. Jangher.
10. Chudhrard.
1. Chugan.
12. Bashkhed.
13. Gron khas.
14, Gadhiara.
15. Jhalkha.

16, Devi.
17. Malhered.
18. TFasia.
19. Har-Licgani.
20. Tar-Trambu.
21. Ban-Bhaton.
22. Marhun.
23. Suree.

Note.— I any village is not included in the above specified villages which
is actimally covered under the kuhl, this notification may be deemed

applicable 1o that village as well.

(R.ILP. it 18-3-1978, p. 275-270)

T A e TSI

ER
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Sturla, the 2nud March, 1978

Na. PBW. A (5) 9/76.—Whereas 8 Panchavats namely Raipur, Ghugar,
Kural, Arla, Pharad, Bundla, Garla and Khalet i Tehsil Palampur, District
Kangra where land is irrigated by kuhl known as ‘Mian-Di-Kuhl” details of
which are given in the annexure to this Nofication have given consent lor
assimption of the Coentrol and Management of the aforesaid kubl by the
State of Himachal I'radesh.

And, whereas, the aforesaid kuh! exists on Shamlat{Government land
and no individuat is the owner of the said Kuhl,

Now, therefore, the Governor of Himachal Pradesh by virtue of powers
conferred wnder clause (&) of sub-section {1} of scciion 34 of the Himachal
Pradesh Minor Canals Act, 1976 assumces the control and management of
the aforesaid kuhl with immediate effect.

ANNEXURE
8. No. Name of source Name of Kuhl Namue of Vikkas irrigaterd
of the kuli
1 Neogal Khad Mian-Di-Kuhl in Tehsil Batarka,
Palampur, District Bundla,
Kangra, Har,

i
2
3
4. Bagicha Dafl Sahib.
3, A
6. Ghugar.
7. Chowlki.
8. Raoddi.
9. Khalel,
10. Bhatiu.
1t. Kutharu.
12, Shainula.
13. Shalan-badi.
14. Raipur.
13. Kathyada,
16. Bhadal.
17.  Arla.
18, Kural,
19. QGarla.

Note.—If any village is not included in the above specificd villages which
is actually covered under this kuhbl, this notification may be deemed applicable

to that village as well.
{(RHP dt. 18-3-1978, 0. 276)
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Sieda-2, the 2nd March, 1978

No. PBW-A (3] H76.—Whercas 7 Manchayi s namely Ghugar, Bundla,
Bhawarun, Garla, Bods, Mansimbal and Khaler s 2 Velsil Palampuar, Distriet
Kangra where koad is irvigated by Kuhl known  as “Dat-Di-Nah¥ details of
which are wiven in amesure to this  netitication have  given consent for
assmnption of the control and mamzemet of the aloresnid kubl by the Sate
of Himachal Pradesh.

And whereas, (he aforesaid kubl exists on ShamlatGovernment land
and no individual is the owner ol 1he sald kabl,

Now, therelore, the Covernor of Fimachal Pracdesh by virtue of the powers
coulerrcd under clawse () af sub-sectinn D oFeeation 34 ol the Himachal Pradesh
Minor Canals Act, (976 assurues the control and management of the alorusaid
kuhl with immedinie clect.

ANNEXURLE
S5.No.  Name ol source Nane o Kahl e of Tikkas irrigated
of the kulil
I Neogal Whac Dai-Di-Kuhib i Tehsi 1. Ba.wka

Palampuar, District 2. Buadla.

Kangra. 3. llar.
4. Bazicha-dafl Sahib.
5. Abua,
6. Glingar,
7. Chowki,
8. Ruddi.

9. Whalet
10, Carle.
1. Afiptimbal.
12. Qoida

Abte—I¥ any village is not included in the above speciited villages which
is acimally covered under this kubl, this uotificalion way be
deemed applicatde to that village as wells :

(RIIP d|, 25-3-157%, p. 299

AR AR R s e e
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Stndie-2, the 2und Marel, 1978

No. PBW.A (5} 9/76.-—¥hereas one Panchayai namely Bundla in Tehsil
Talampur, Dirtict Kz ngra where tand is ierigated by kubl lonown as ‘Gran-di-
Luhl’ datails of wh ¢ 1 are «4ive 1in the runaxure to this notification has given
consent for assum ten of the ennirnl nnd management of the aforesaid kuhl
by the Htate of Hir :achal Prad 'sh.

And  wherees, he afwesaid kall cxisis an Shamlal{Government Tand
am<] no individial is -he owner of the said kuhl,

Now, therefm ¢, che Governor of Hinnachal Pradesh Ly virtue of powes
coiferred under ¢ auic (¢) ol sub-scction (1) of section 3} of the Himachal
Pridest Minwo: C:na s Act, 1'176 assurics the control and nanagement of the
elvresaid kuhl “vit 1 1 nmediat » effect.

ANNLEXORE

[

8. No. Nariecfsurze Natne of Kvuhl Names of Tikkas

of the Kyl irigated
1 Nejgal Khad 3undla Kuhl bnownas 1. Salzedi.

G an-di-kvh!® in Tehsil 2. Ba arka,

a2 ampur, District 3, PBaadla.

Lo ngra. 4. Hex
5. ICathi,
6. Aima.
7. B:micha-Daff Suhib.
8. Kohli.
g,

Lchna.

No‘e.—1 a1y vi age is nct included in the above spec fimd villages which
it cctually coveed v der ths bl this netifization may be decmed applicable
ty that village asvel

(RH? d. 25-3-1971, 1. 297)

T A3 HINMACH L PRADLESH MINCR CANALS RULES, 1977
XTPARTIMENT O I ULLIC WORK')
SOTIFICATION
la-171302, the 41882 Nowvember, 1977

N3, 4-4/604P% '-:i.—Ir =x rcise of the powers conferred oy section (8 f the
Fh nz cFal Pradesh N onor Can s Act, 1976 (Act No, 42 of 1976), the Governor
cf Himwhal Prad s> s | cas:d o make he Himachal Predesh Mincor Canals
Aeles, 1977, the s .r:: having been previcusiy published ur der sub-scetion (3)

L L

o R
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of scerion 88 of thc sand Act as vneler —

P 1
PRELIM INARY

1. Short title, extent and :oramence not.— |) These rul:s. mav
be called the Hima hal Pradesh Mizor Canals Rulas, 1977,

{2} These shal: extend to the wlole of Him: cl 21 Pra v,
(3) These shal. come into foree atcnce.

2. Definitions,—In these ru es, unless Lieic is a ytiing rpegaant in
the subject or contest—

(@) “Act™ iweans the Himachal Pradesh Iinor Ginas fuct, 1976 (42 of
1976);

(%) “Anncxiee” means annex.ve appended to these rales;

(¢) “Scction™ means the secticn of the Ac-;

(d) all othe- words and expressions wsed hereir. bt not defned! in
these rules shall have the same meani sg- as as i ed 10 chem in the

Act.
Panr II

CONSTRUICTION AND MAINTENANZE OFF WOEKS AMD-
SUPPLY OF WATLR

3. Application for permission to conitruct a & nal intended. to
be fed from apy source of supply notifiod.—Am [erson, desicing to
constrnct a canal intended (o be fed- from any sorrce of supp y, which has been
notified by the Statc Government uander sectior: 4, shall af ply, in writing, to
the Collector for hir permission, {n the form as per Anncxure L.

4. Circumstances in which the permis;iion te ext nd, to construct
a canal. to be fed fromany notified source connot ke z ccorded.—Water
shall not ordinarily be granted to the Jands—
(@) wherc the length of the water comrse from its had to its point of
contact with field exceeds 3 kilometres; or
(¢} where the water supply or water i the cana, distributory, or
water course is already fidly wlilised: or
(¢) where, in the opinion of the Gollector loss fromn vastage is Likely to
occur.
5. Closure or discontinuarce of waer cow:ei—{I) Whenever
the Collector is satsided that the du: d stributio 1 o wat: _rom the source o”
water is not possible, or the water ccurse, sluice sr outlet 3s 101 mainmtained in
proper repairs or is subject to wilful damage or wionglul enlar gement, or supply
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of water 1s not possible dne to ebstructionsfintercaptions caused ly the natural
farees, he may ordor the cosure or discontininnce of the supply of water for a
period so long suct exigenc, on which the water supply is ordered s be closed
or discontinued renains,

(2} Whenever the Callclor , on the receipt of a written declaralinn lsy the
Medical Oflicer of health, is satislied that the waicr course situated within the
jurisdiction ot any locat anthovity is in such a defective sanitary conditions
as to be a menare 10 public health, he mayorder the elosure or discontinmance

of waler course - it such time the deleets are not set right, The water supply
is not declared 13 be n hygenic and good sanitary condition.

(3) The order, under sub-vule () or (2) shall he in writing under hand
of the Collecior and a cops of the same shall be conveyed by the autharifies
incharge ol the Uanal with duc expedition to reach lacal authority and deliver-
ed to the responsil:le officer of such local authority, namely in case of villages
to the Sarpanch of e villawe concerned and in euse of Municipal Committecs/
Notified Area Conunittees 1o the President of the Municipal Commitlee ar
the Notilied Avca Clommittee, concerned. The veceipt of cach person to whom
a copy ol j_l;u: order 15 deltviwed shall be aMixed 1o 2 Schedule prepared for il
purpose, which shall be maintiined in the vifice of the Callector.

(4} It shall be the duty of the person, who receives the ovder referred to
in sub-rule (3), to ajhix it at once at a conspicuous place in the village or lown
and to make its pyrport gewerally knowa wo all concerned.

6. Application for transfer of existing water course.—The person,
desiring that an existing water cowrse should be tansferred from its present
owner to himsell shall apply to the Collector in the lonm as given at Annexuve
11 to these rules and shall make the deposit of such amount as the Collector
considers necessiry to defray the cost of the preliminary proceedings and the
amounl of compensation that may become due under the provisions of section
19 in respect of such transfer.

7. Prepﬁration of demuand statements,—(1) The villape Patwari

or any ather ollicer authoristd by the Collector shall prepare the demand state-
ment and shall submic the same for the approval of the Collector ar any other
authority appointed by hitn in this behalf.

~(2) As soun as the demand statements are prepared and approved under
sub-rule (1) the same shall be kepl open for inspection by the persoms liable
to pay the charges under the Act and these ruoles, in the office of the Patward
concerned.

{3) As soon as the demand statemenis of a Patwar Circle are completed,

the Patwan shall inform the Lambardars of the dates on which the demand
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statement. will be distributed in:each village. The Lambardars shall call upon
tle icrigators’ to-attend and recelve demand statement from the Patwari. Un-
distributed demand statements shall be entrusted to the Lambardars of the
villages concerned., The Patwari shall in cvery case endorse the date of dis-
tributian of the dermaand statement.
B T T T . .
i+ (4)VIf the wrrigatoridesires to raise any objection about the correctness of
the entries made againist him in the demand statement,—
+ . {&) whctheras to the lact of the land havmg becn u-nga.ted or
()1 oF its-beingrcharged *‘Flow” or “Lift";
(¢} as to the measurement and entries of class of crop; or
(d)- if he has bren charged without haviig-done any irrigation frdr*n 1hc
- - ganal dufing the harvest under assesstent; or
(g} il no demand notice has been delivered either to him or to the Lah-
bardar, he may prefer the objection, in writing, to the Collector
a4, twithin swditty ddcdays from the-date on which the demand
-1 statement iwas served:on him or in the case of clause (¢) within''tén
days of the date on which he first became acquaintéd “witht' Rk
claim against him.
et i i 1, R PURPPIREIE B R L Lo ot
(5} The objections: rajsed -under sub-rule (‘1-) shall be mvcsngared through
any agency, as the Collector may deem fit; on spot within 15 days of theif
receipt and promptly disposcd of by the Collector, The orders of the Collector
in such cases shall be communicated to the objector and the ordcrs as passed
and!cq.ﬂmnumr.‘ated 1o the objcttor shiall bc final-and-binding on the objcclor
L D RS " ' L
8. Methodlof deahﬂg with alteratmns in ¢he demand statement.—
{l alter the service of the demand statement any addition is made to the demand,
onany reduction.is, allowed: as: aiconsequence. of - the decision taken by the
Gollector unger, subsmale (5)..of rule. 7.or .on account.of - remission granted!
under rule 22 qr,under sub-section (6).0f seation 28, such addition.or deduction
shall 'be communicaicd to. theirrigator. ds avell as tothe Coliector by. means:of
the suppleqigntary. demandlsratemenh Thc;demands ishaltl bcmhown in- black:
gndtrc:mssmnsmred letl;ers.‘ B S L N A o

PO TP S SR . -,. : - i

LAl et ‘WATER RA'BES ' i !

P !-ll Charges for use of water.—Subject.to the provisions contained
in this hlaptcr thc chargcs I'or Lhc use of water shall,bg inade on the basisiof,
lhc cla.ss of crops cultzvarc.d :md area irrigated and on the rates. as specified ,

lp. schedule oI' rates at Annel.\ure I.II tothese yules.

10. Charges leviable for a preliminary waiering (Paleve) when no
ctop is sown __(1) When a ficld recewes _the first or. preliminary watering
and‘a&en\rar&fné crop‘is sown, the lowest fate of charge for the ‘Lift’, or ‘Flow’
Heigation; as thé Case may be; will be levied, '



74 H.P, CODE (SUPFL.) VOL. ¥

{2) When a field receives the first or preliminary watering and afterwards
a crop is sown there shall, subject to the provisions of sub-rule (3), be payable
in respect that watering the full rate specified in the schedule of rates to he
charged for canal water supplied for the irrigation of the crop.

(3) When a provision is made in the schedule for a special rate being
charged for a single watering [ollowed by a crop on the land irrigated from a
channel fo which the State Government has declared the special rate to-be
applicable, the rate to be charged for watering shall be such speeial rate
and not the full rate which would otherwise be payable under sub-rule (2).

11. Charges for mixed crop.—(1} Mixed crops, which have no speci-
fic mention in the schedule of rates shall be assessed at the highest rate leviable
on any of them,

~ (2) Crops grown scparately in the same field shall be treated as mixed
crop unless the division between .them has been clearly marked by a well
defined ridge.

12. Charges levinble for field resown.—When the original crop
sown in a canal irrigated. field fails and is ploughed up, and a fresh erop is sown
in the same seaton, the water rate (o be levied shall be the same as specified
in the schedule of rates for (he crop which comes to maturity.

13. Water rate for fields partly irrigated.—If only a portion of
field be irrigated the water rate shall be chargeable on the whole field unless
such protion has been clearly demarcated by a well defined ridge.

. 14, Charges leviable in fields partly irrigated from canals, parily
from wells or other sources.—When a portion of a field has been irrigated
with candl water and a portion. with water from a private well or any sther
source, .the whole ficld will be- treated as irrigated with canal water. Where
the boundary demarcated by a. well.defined ridge exists between the two por-
tions, enquiry will be made whether the use of waterifrom a well or any other
source was owing to deficiency in the supply of canal water in which case the
canal charges on the portion irrigated by well or other source shall be exempted.

15, Usge of Canal water courses for conveyance of water from a
well ox any other sources.—If water from ‘a private well or from any other
private source is conveyed in the same channel as those of canal waler in the
rame season, the whole of irrigation from that channelfchannels shall be treated
as irrigation from the canal.

16. Charges leviable for irrigation from escape channels, —When
a natural drainage or channel or reservoir not being part of the canal is used



MINOR GANALS 75

as an escape channel, and if it is so used at the request of persons desirous of
irrigation from it, they shall be levied water rates as follows:—

(2) When the supply is permanent, the rates shall be governed by the
rules as if the irrigation is from other parts of canal.

(5) When the supply is intermittent, the rates may be allowed at such
reduced rates as shall, from time to time, be fixed by the Collector
in each case:

Provided that the area, if any irrigated from natural drainage or channel
or reservolr prior to the introduction of canal water, shall not be liable wo
water rate, the amount in lieu thereof in such areas shall be determined by
the Collector. In all cases in which water is supplied under this rulc a written
contract shall be exccuted setting forth the tcrms on which it is supplicd.

17. Owner’s Rate.— (1) Where any irrigation scheme has come into
operation for any one of the following purposes, namely:— '
{2} extension of irrigation to new areas from any existing or projec-
ted canal, or
(b) extension of irrigation to areas situated within the approved
irrigation boundary of an existing canal system:

the Government shall levy owner’s rate recoverable from the owners of the
lands in addition to water rate, for arcas so irrigated as under:

(i) Pcrennial irrigation .. Rs. 3/- per acre matured,
(i) Restricted perennial irrigation .. Rs.2/- -do-
(#) Non-Perennial (Kharif) irrigation .. Rs. 1.50 -do-

(2) The amount of owner’s rate shall beshown separately in the de-

mand statement of water rates and shall be realized from the land owners
in the same manner as prescribed for the recovery of occupier’s rate.

(3} When on a land, water rates have been remitted under provisions of
ruie 22, the owner’s rate in respect of that land shall be deemed to be remitted
automatically and the land owner concerncd nced not put in, an application
for the same scparately.

18. Charges leviable for taking water from canal without permis-
sion or at times prohibited by a proper authority.—(1) Persons taking
water from a canal without permission of or at the time prohibited by the
proper authority, shall be chargeable with a special rate below, in respect of
all fands on which water has flowed:—

{a) Crliurable land—ecqual to six times and in addition to ordinary
watcr ratc leviable on the crop standing at the time In the arca;

(8} Uncelturable lund —equal to six times the highest rate prescribed
as occupicr’s rate given in the schedule of rates for any one crop;
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(¢) Ponds—equal to six times the bulk rate provided for-the time
heing in these cules: '
Provided thar in cach case the Collector may lrvy for 1hc reasons, tv be
recorded in writing, a lower charge lth thinks fit:
Provided further that this charge may be madce for each district and on
separaie nccastons on which water is so taken.

~ {2) 15 the person or persons 1aking watcr from a ganal in an uoaythorjsed
manner cannot be identified, the persons chargeabie shall be detcrmined in

accordancc w1lh the provisions af section 29; provided tho water, is gonveyed
hrough a walcr course.

. (3) For the purposc of this rule, the area shall hg -mcasqrcdmp as; soun
as possible and the pewans ch'trgt.ablc with the special ralc baving heen deter-
mined, notice shall at once be given 1o them on cach suc h occasion that they
will Be charged accordingly in theé demand blatcmcnr. fm [i)c arLa thus watered.
b {4) 'The special rate under th]s rule, shall be 1cr_:ovcnd in, ;1dd|t10n to the
penalties which may be imposed on account ‘o such usc or waste of water.

19. No water rate is to be enhanced or lewed Nol\-,qthstandmg
anything contained in these rules, no éhhancement ‘of the \\‘dt(_‘l aatc!ra\m levied
uoder: this chapter, shall be made in conqeqliohcc of lhé”éh'mgc of the class
of lands fmm um\‘rxgatcd to 1rr‘1gftlcd land, For Rabl!Khar[I'haNe!sts

. S oo

(2) Water rate shall not be levied,—

(2) on craps growa mercly with th 'ud oi permlauon and not acLua!ly
xrngatcd |

{&#) on crops scriously damagcd hv ‘.\\dmpmgs and dcpm:ts or othcr
harmiul action of bunds,

). . | - L . o

Aty

.20, Persons from whom rates Iewable.ﬂ- (l) "The rates. prcsaubcd
under these rules for the use in an authorised manner of, water of (.dl‘.ldlb shall
be leviable from the OCCllplCls of }and. For this purpose (he followi ng persons
shall be deerned “Qccupicrs”, namely :—

B R S RN |

- {a) where the land-owner is in actua[ culhvat‘mg dct:upancy stféh
land owner; " - : oo

{p) where the land is in the actual Culuvatmg occupatcy of a tenant
or sub-tcnant and the rent is not paid-thedugh a dontracior, ‘the
land-lord and such legnant or sub-tenant; K

{¢) where land is in the actual cultivating occupancy of a tenant or
sub-tenant but the rent is paid through a contractor, the land-
lord, contractor and such tenant or sub-tenant ;-
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(d) where the land is inactwal ‘caltiviting ‘cctupanéy ofa murt‘g'lgce
- "holding froini a land lmcl temant, bub Len'mt isuch mortg.tgec or’
morl.gaqm ' : ~

b . L . . . . P E e B

(2) Tn the cases referred to in clauses (b) (c) and (d) ufsub rulcil-) -

{a) 1hc jand lord and the tenant or sul-tenantzor Co e

(b} the land:lord, Lhe conlraudr artd t]:e teha nl. or sub tr-nant o

PR B T

. {e) thc morigagee and mor lgn.um, as lht, case may bc, o , Eﬁf’iﬁ AN
shgxll bcjojnlly and sevcral]_v_lia])lc far _1hc_p_a_y;qcm uf‘qi:l-:upit:_r‘s"r‘atcs. i ¢
(3) The l\])l‘LSSl()Il‘\ “land-lord”, “land owner” il'nd t(::n'lﬁt in this rule
shall have the misanings lu.prcuwly, assigned Lo theim in the Hlmm hal Pradesh
Land Revenue Act, 1954 (G of 1934) "qu the Hlmdt,h'Ll Pmdcsh Tenancy

and Land Reforms Act, 1972 (8 of 1974).

a1, Rece:pts and rhsposal of prqcceds — ]) Recet pls s}mll he given
by the Lambardar or other person piaking the m]i\.cllon to cach 1rng.1tor on
the payment of waler rate.

.
a4t

(2) The prpccéds of the water rate collectee. under sub-rule, (1) after
deduction of 3 percent in case, qollection: is made Ly the Lembardar,-shall-be
mechtcd to the uu;.la.l revenue under the budget flead: 1) )6—Minor:Lr nga-
tion Soil Conservation & Arga Development, (g} Reeeipts fom LIS Wate
raics, (§) Receceripts from Minor Irrigation works wacer rates.”

o

(3 The Collector may wllhhnld 'mr] Cl'(.dll_ [ Gnvm n 'ncm ﬂs a revenue
bv forféiting the whole ar any other portion of the sum [muabk, Lo thr Lam-
h“u*dar wnder sub-rule (2) if the realization is npt made by hin in] ‘time, or if, thl_
Laimbardar has Fulcd to render proper assislance for thr- (hslrlbulmn and
control of water or in (ié assessment of irrigation chirges.

22. Réi’:ﬂiés’ibﬁs.

(l) In l'hL event of the failure of an 1rugated crap
owmt_, to a dcﬁcu_n(‘v in the water of a Lanal or the Jailare, of an 1rr1ga1.ef_l
crop owing' 'to uop dl:scaku or :mlulal cakanitics suth ay hall severe dust-
storms, foods, locusts o orher pesis, the rates assessablc on tl ¢ Jand upon "which

the CLOP was sown shall be remilted in accordance ) uh tl‘lt, E o\mons contauu,d
in t}us ruh,. -

i . \ . I .- N T R T ML I

{2) Whenever circumstances cxist 1o appellant <hat the total produce of the
land under brigalion i any croppAng season is-Dkely ‘to.be damaged’ to an
extent of more than- 10%, of its normal produce, the irrigator or hisagent it thé
form as given at Annexure 1V shall issuc a noidee of such c:rcumstance‘; in the
Colcctor in whose jurisdiction such damage is apprchended. + -+t < P74
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(3) Immediatcly on receipt of a notice under sub-rule {2) the Collector
shall forward the same to the Tehsildar/Naib-Tehsildar, within 15 days of
the receipt of notic.c. The Tchsildar/Naib-Tehsildar shall inspect the damaged
crop, mentioned i1: the notice and submit his report about the damage found
to the Clollector.

(4} The Collictor after vonsidering the report received under sub-rule
(3} and after holding such further engniry as he may consider necessary, shall
order remissions of the water vate for that crop as under:—

“‘-":;’, {(f) In cas- f damage exceeding 10% but Not exceeding 159 of the

- not ox- ecding 33%,. watcer rate.
© () In cas- ol damage exceeding 309% but Not exceeding 255 of the
not excecding 30%,. water rate.
(i#f) In cuic ¢l damage exceeding 50% but Not exceeding 50% of the
not ex-exling 754 ' watcr rale,
{i) EIn cise o damage sxceeding 739, LOQY,.

(5) Any prrson aggrieved by the order of the Collector made under sub-
ule (4) may wihin a period of 30 days from the date of such order prefer an
appeal to the Copinissioner:

Provided tlint tlw Commussioner, mayr cntertain the appeal even after the
expiry «f the said 30 days if he is satisfied that the appellant was prevented by
sufficiert cause frem filing the appeal on the earliest day. The Commissioner
yay, afier affording the reasonable opportunity of being heard to the applicant,
pass such order as he deems fit and his order shall be final.

23. Notice to land owners nunder section 48.-— Soon after entering upon
theland of any person under scction 12 or taking possession of land under
section 4B(1), the Collector, or any officer as authorised by him in this behalf,
shall inform the land-owner ahout the fact that the land has been entered
into or taken posscssion of, as the case may be, in the public interest.

24. Procedure to acyuire lamd after taldng possession.——(1) In
all cases where the Collector has taken pessession under sub-scction (1) of
section 48, he chail also require the owner, or all other persons interested in
the land, to filc their claiins with regard to compensation,

{2) After taking possession under sub-section (1) of section 48, the Collector
shall forward the case to the Government alongwith necessary details of the
land.

(3) 1 in the opinion of the Government the possession of Jand in question
has been taken in the public intevcst it shall declare that the land is requived
for a public purpose within the meaning of Land Acquisition Act, 1894 (I of
1894) and dircet the necessary action to be taken thercunder.
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ANNEXDRE 1
(Sez rule 3)

FORM OF APPLICATION FOR THE PERMISSION OF THE
COLLECTOR TO CONSTRUCT A CANAL INTENDED TO
BE FED FROM ANY SOURCE OF SUPPLY NOTIFIED

UNDER SECTION 4 OF THE HIMACHAL PRADESH
MINOR CANALS ACT, 1976 (ACT NQ. 42 OF 1976)

To

The Collector,

..........................

Sir,

Tn accordance with the provisions of sub-tuction {1} of section 5 of the
Himachal Pradesh Minor Canals Act, 1976, I/{We, whese particulars ar:
given below, intend to effect the change or construction of a canal intendec:
to be fed from any such channel, lake or other collection ol water, thi- detaii;
of which are mentioned below:—

A. Tarticulars of the applicant:

Serial Names with parentage Address Arca of the land to be
No. benefited

w

Particulars of the canal and praposed change:

Name of supply channel.............. sttt ariaenerararrans
Proposedsiteof newountlet. . ..ot
Number of pipes required. . ... ... iiiiniiiiiiiii s,
Approximate area of land to be irrigated, s m . .o aalaae cerean
Irrigation by overflow orkift. ... ...l -
Approximate length of water course. . .... e ibasriaerne e

H

O b Lo 2D
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7. Names o owners of land to be traversed by water course. ... ...,
Land irr sable fro 1 any existing outletornot. ... ool
Number and names of intending shareholders {il any) in the outlet
capplied 1ors oo gl e e N T

s h

Parnm[ars lo be fn’!ed by ithe office of Hse Lal!en'or . _. -

[P : ' . ;
LR P - i, 1

10. Vlimbu ofoullcts now i supply chaﬂncl ..... T
{a) RightBank..,............... e e .

() LeltBink.. oo e e e
11, Width of bank including slopesand path way. ... ..................
12. Numher of outlets now allotted to village. .. ... e .
13. Qulturable area:—

(@) Whole Village. ...t e

(b) Applicints land. e e e

14. Avea already prO\'ldf‘d withirrigation. . ..........................

St

i

9. IfWe have endeavoured unsuccessfully to acquire from the owners
of thie- land through which IfWe desive -such water coimrse to pass, a right to
accupy somuch of land as-will be néeded for such water course.'S6'lfWe: desiré
that:-you, on my;our Lhichalt and eost o do all- lhmgs for %thumng[ ‘snch
right.nI{We amfare able to defray all cost involved in at:qumng such nght
and constructing such water course 1o your satisfaction. - -~

I/We certify that the information furnished.aljoveiat seridl Nos. Y1) o (9)
and pala 2 abmc is true to the hest ofmy[our l\nowledge and belicf.

Lo b : [N EE L SRR FNTE LS
Eoine. o
e e e e R Signature cf applicant
or thumb  impression,
if illilerate,
Serial | ~ Name Address Signature or thump
No. impression
PP R oo T PR TR PRI PR | .1
- ' [
ey L B
- "..1

aa . S
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ArnnExUre J1
(Sez Rule 6)

FORM OF APPLICATION TO THE COLLECTOR FOR THE
TRANSFER OF THE EXISTING WATER COURSE UNDER
SECTION 17 OF THE HIMACHAL PRADESH MINOR
CANALS ACT, 1976 (ACT NO. 42 OF 1976)

To
The Collector,

..........................

..........................

Sir,
ln accordance with the provisions of section {7 of the Himachal Pradesh
Minor Canals Act, 1976 (Act No. 42 of 1976), IjWe whose particulars are

given below request you that the ownership of water course. .. .. ....., ... ..., '
e being fed by......... ... it source of
water, being held by........oo oo ool may kindly ‘be ordered
to be transferred in my/our names for the following reasons:—
L., Mot e e ar ey
G

The proposed transfer is necessary for the better management of the
(rrigation from the aforesaid water course. IfWe have endeavoured unsuccess-
fully to procure such transfer from the above named present owner of the
aforesaid water course and Ijwe desire you, on myfour behalfand cost,to do
all things nccessary for procuring such transfer. Ifwe amfarc able to defra.y
the cost of such transfer and I/we have deposited thesumof Rs. .. ...00 0. B
to meet the cost of preliminary proceedings and the amount of compensation
that may become due under the provisions of section 19 in respect of such
trangfer.'In the event such deposit runs short, Ifwe undertake to pay the
remaining balance well before the aforesaid transfer is matetialised.

Stenature of applicant, or
thumb impression, if illiterate.

Serial No. *©  Name Address Signaturefthumb
impression
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ANNEXURE ITI
{See Tule 9)

SCHEDULE OF QGCUPIERS' RATES IN FORCE ON MINOR
IRRIGATION CANALS IN HIMAGHAL PRADESH

Sl.

Na.

1

1.

L ]

@ &

0

10.

11.

12,
13.

14,

13,
16.

Nature of crop

2

(a) Sugarcanc{on kharif chan-
nels).

-(#), Sugarcane (except on kharil

channels).

Water nuis

Rice

Indigo and other dyes, Tabacon,
Poppy, spices and drugs.

Cotton

Melons fiber (other than Cotton)
and all crops not otherwise

- specified.

Maize

- Kharif oil seeds

Barley and Oats ‘ (except on

.. .Kharif channcls).

Garden and Orchards {(exclud-
ing rabi crops) and vegetables.

All rabi crops {except wheat and
grams)  including garden,

... .orchards and vegetables.

Wheat -and Grams (on Kharif

.-channels). .

Wheal and Grams (except on
kharif channels). -

Bajra, Massor and Pulscs.

Grams.

Jawar, Cheena, Grass which has
received two or more watering
and all fodder crops including
tureps,

Rate per acre

[Flow
s,
3

13.60

16.63
11.3¢

982

8.30
6.80

6.80
3.65
6.42
6.42

8.30

3.05

2,78

5,90

4.91
4.50

Lift
Rs.
4

27.20

33.26

2268

19.64

16.60

1360

13.60
11.30
12.84

12.34

1660

6.10

5
Per crop.
~do-
-do-
-do-
~do-

-do-

~do-
-do-
~do-

-tdo-

Gardens and

archards per half

year and the

rest. per crap.

-do-

5.65. Percrop

11,80
9.82
9.00

7.56

~da-
-do-
_do-

Grass per haif
year and the rest
per crop,
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1 2 R 4 5

17. Grass single walcring. 1.51 3.02  per half year.
18, Watering for pleughing noat

followed by crops in same or

succeeding harvests, L.51 3.02 -do-

19. Villages, Municipal and Disteict
Boards, Plantations, £.51 3.02 -do-

20. Paddock arca as sanclioned by Per  half  year
the local Government. 8.25 16.50 in wholec area

irrespective

whether it be
irrigated in part
or whole or not

"at all.
21. Any number of water in Kharif 1.51 " 3.02 Per half year,
22. One watcr in Rabi L5 3.02 - -do-
23, 'Two or more watering in Kharif
or Rabi {General Ratc). " 3.03 6.10 - -do-

ANNEZURE |V
{Seez rule 22 (2)]

FORM OF APPLICATION GIVING NOTICE O CIRCUMSTAN-
CES TO THE COLLECTOR FOR ORDERING REMIS-
SION UNDER SECTION 20 (6) OF THE HIMACHAL

©© PRADESH MINOR CANALS ACT, 1976

To
The Collctor,

..........................

Sir,

In accordance with the provisions of sub-rule {2) of rule 22 of the Himachal
Pradesh Minor Canals Rules, 1977 ljwe whose particulars ave giver below,
give the notice of the following circumstances, the cxistence of which is likely
ip canse the damage to my/four crops, being irvigated by the water course. . ..
.............. being fed by.................. source of wateri—
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The estimated damage is.............. Y of the normal
produce of the crop of the land under irrigation. ‘The particulars of the produce
of the last two crops is as under:—

Name of crop Produce accured Money value of the produce
() e e
. T
The particulars of the crap and its lacation are given as under:—
(7) Name of erop.......oviiiiiiiiiiion
(b) Cropping season......vvvvreerianreiannns,
(£) Location of thejand on which thecrop Area .. ... .. ... . ...
is standing (with Khasra No. and KhasraNo............ .
village etc. with patwar circle) Village _...............
Patwar Circle, . ..........
(d) Name of supplychannel. ........ ... ..o ooiiiininn
(e} Irvigdtonbyover flowor ft. .. ... o e
(f} Number and names of share holders in the damaged crop....... ...

(g) Particulars of general remission/concession extended by the State
Government with regard to the same damage (ifany)............

...... I L R T T I NN

..........................................................

I/We certify that the information furnished above is true to the best of
my/our knowledge and belief. '

Signature ¢f applicant,

Date...., b thumb fmpression, if illiterate,
S1. No. Name Address Signature or thumb impression

(R.H.P. Extra dated 12-12-1977, P, [147-1160)




